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Iron & Steel Co. (Acg. of
shires) Ord., 1076)
1218 hrs,
INDIAN JRON AND STEEL COM-
PANY (ACQUIBITION OF SHARES)
. BOLL*

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): B8ir, I beg to move for
lemve to introduce a Bill to provide
for the acquisition of certain shares
of the Indian Irgn and Steel Company
Limitéd’ with a view fo se¢uring the
propé& management of the affairs of
the Company ang the continuity and
development of the production of
goolly whith are vital to the needs of
the pountry and for matters connect-
ed therewith or incidental thereto

MR, SPEAKER: The question 1s

“That lJeave he granted to intro-
duce a Bill to provide for the acqu-
isition of certain shares of the Indian
Iron and Steel Company Limited
with a view to securing the proper

management of the affairs of the
Company and the continuity and
development of the production of

goods which are vital to the needs
of the country and for matters con-
nected therewith or incidental there-
to”

The motion way adopted

SHRI CHANDRAIIT YADAV Sr, 1
introduced** the Bill

N

12.19) hre. .

STATEMENT RE. INDIAN IRON

AND STEEL. COMPANY (ACQUISI

TION OF SHARES) ORDINANCF,
1976.

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT YA-
DAV): Sir, I beg to lay on the Table
an explanatory statement (Hindi and
Enghsh versions) giving reasons for
immediate legislation by the Indian
Iron and Steel Company (Acquisition
of Shares) Ordinance, 1976

—

Stat, Resl. re.'y 250
l Disapp. of MIS (Amdt.)
Ord., 1878 & Bill

1220 hra

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE MAINTENANCE
OF INTERNAL SECURITY (AMEND-

‘ MENT) ORDINANCE, 1978

AND

MAINTENANCE OF  INTERNAL
SECURITY (SECOND AMENDMENT)
BILL—contd. .

MR. SPEAKER: We take up further
discussion of the followipg Resclution
moved by Shri Somnath Chatterjee on
the 12th August 1976, mamely:—

“This House disapproves of the
Maintenance of Internal Secunty
(Amendment) Ordinance, 1876
(Ordinance No 5 of 1976) promul-
gated by the President on the 16th

June, 1876",

and further consideration of the fol-
lowmng motion moved by Shn K.
Brahmananda Reddy on the 12th
August, 1976, namely.—

“That the Bill further to amend
the Maintenance of Internal Hecuri-
ty Act, 1971, be taken into consmdera-
tion",

The balance time left 18 1 hour and
15 minutes Let the debate go on for
an hour I will call the Minister at
about 216

THE MINISTER OF HOME AF-
FAIRS (SHRI K BRAHMANANDA
REDDY): Yes

SHRI SOMNATH CHATTERJEE
(Burdwan) I will have to reply,

MR. SPEAKER, After that.

t feguiase degelt ¢ (ferd
ngare) ;¥ s gy ol & -
T &1 fadw FI g qg A v
W T §WwT fagds T @R
AT g | & ez &< wgar § e
TaT W SART FEE FTE TR
¥R ) I ¥ 60 wOF At
fin far ‘madiwd § 1 wafhg

“5 Piblished in Gazette of Indla Extraordinary. Part 1I, section 2,

dated 16-8-76.

** Introduced with the recommenda ion of the President.
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[ ot afequiane ot |

frar o1 wrd Wl war yufug o
vitay § witfe wf: aw qrodtdr
feufh ¢ Wic dw doz o Riafa R X
QWY E | Rw A wrdr wr
Aewerennm foard 1 A ofr
9 am ¥ Nfs gk o o ifadt ot
T yriwdt wRedw e QB
Hrer o7 e fF R fer 4
fadnfy «r & & W WY iy ey wv
fada sc g § aw 3w Aft @1 &
¥ & cofas wrdvl, e
% g% wada frcgare fear war §,
Q7 gt o faar o @ % fe www
fadelt Y § oYt wx oy wr fedw
i § o) 7 a8 aifen wvar d fr &
T ff edT wgda €1 U WX QY
$18 mp ¥« aff g § fw & fow
suw e v & o
T A % §wd 7 ¥ qHAT q7, I8,
WAt ¥ FX FT gwAT 47 WA X
wxY fr was odf & wiey firee
foar o & 7afe vl wa aw & fr
It freardt & 15 WY afy wrow
oz & 1w oEed ¥ v o
feufn #Y wetar &2, foe yare & T
faindt awat ®7 A W ¥, fow TR
Rw # gUwFaT ¥ fegfa dar s &)
wifwd IFA B off | =i vt &
TG ¥ A A ST $TA wfr d | HQ
@ & fr QY B9 ¥ wias wimee
T LR TETT ¢ g¥T RAT ¥
s § 1 wa RS fAY v 9T
QF Wt W) WUF qg ¥ g AR ¥
adf frrar 8 o7 g Wiy At w7 ¢
fir Qut w3k e &)« Foar &

SHRI SOMNATH CHATTERJEE
Thus Bill has nothing to do with econo-
mic offenders That Bill 18 coming up
next time tomorrow or the day after
1 made 1t very clear 1n my speech that
thig Bl hns nothing io do with econo-
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mic offenders, smugglers and fereign

or .
thing about it. What is the goad of
saying this?

ot oywtag bk : it e
g fir Qo wip @Y & T ot
e vt qarwat e @
AT wT AT AR ¥ Ay ww awt ¥
frew @@ & 1 wropr oft wfipd o7 oy
et & fropre aft Y ¥ § 0
T W W ofr aralt § for ago &
am w § § aNfy gwdife s avar
v 3T ¥ fevy otk girer 37 weTw
facndt aeft w1 o wre fear § W
RO AR sA A A 8
AT 8 Ay woar ¥t wfirerd @Y oay
o X% ¥ wyar aff wgar § 1 afen
&% T e frar =r §R & <z wrat
% &t wrk § sy T §, v
77 wha s8w wara @) vk §
% q%7A €T YA YT AT AT wrgar g
fr 2m § trafifas wfaqwar ¢ s
¥ stfon € T€ 4 3.4 <% W@
2

gt o EFAR T A Aga &
wifm wew fear & 1 & 3INaT
wm 57 pR ap & adtw
fareqn fer &\ A @ ©
we wt § Fgr § fv gofus
wEeH & fawrs W1 &% wréart €
ardr arfed fF | PEET T AN
acyi & wrort 8 av wra At § o 7@ v
fir 348 ug wrgar Afi E g R @
ferars =t wok § ¥few s #
A g I AT WA E A AN
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'~ fir G Ywwr vy dw B srarwent o
fouly &ar wok ¢ wifew &) §

§ wt < w@ Wt PrdTr o
wger § fo A9 el o, tr & ok
o wftdfr qoe wrke Twe To w1
g gur § AT ewrd Ahecend
¥ T pEdw W W
sew it § 1 x7 ¥ Wiat % wds
frwr dr Y wli 8 1 fed
% qu "t F & s wizar § fe Rar
warx skt off ¥ e dfedi ¥ we
e qr, g8 AT §7 a6 § oAt ¥
€% MO ¥ widw el X X fr
g7 W WOl § qreq gov afgly o
ww qm & grat, feraar s dw
awlha & wrdt & wrwe § a7 & faaw
w8 & v gy o safed,
] froaTe el & fars s
st T oY wfgd  afer
o wmoi 5 fmarm far wfys fs
Qo WTko THo Yo WaT ¥ figa ¥
w fear mr &

o 5 A AT ] e Sid aF #T1U
AN WIGF §5C § QAW & A% aF
QIHN wTA T Wifgdy, AT AT
COA{ & a% A% T Mo TFo To
an @YW wifgy | wiq qfws fr
T GHe %o Who Te 35T faar
smat, 7 fr fadhd, zor wiw FT @
£ w fegla ¢r &) ? wnm-
sty feafa & ugdr off azx afsr ¥
T T AT A7 gu §, fNepw wy
W g, W qf am gaX v «3
a1y 6 ITET TRIAT WA T AT |
%% o wTfe gro To anp ¥
¥ A f A ¥ qm & v wgrT e
fowr 8 1 widw wdw  wew
@ taet feda wTF gq gt A
Waiiafa ot | ov o a7 g s
@ Wt § forr oot & wmadTor
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¥ vfeew fer ot ¥ oy oy
ot gové X w7 vk § fiv gwdr ol
Gearerd | & it wowar s gw
% oF v wOr 0y Wt ¥ wrar @
ot e gt o1 Wy wmr g
et o< wreqT vt Poft 7

™ wel & W1 #¥a wrpT oY
wfir wgrh w1 eyrm woor g Wt Wit
o o xw & fod warf 7 wrpar §

SHRI S M. BANERJEE (Kanpur):
Sir, when this Biil was first introduc-
ed in this House 1 was one of those
who, with my hon. friend Somnath
Chatterjee, oppnsed this Bill on cer-
tain grourus. The leader of my group,
Shri Indrajit Gupta, has made it clear
that our stand is: not total opposition
to this Bill. That i3 why we have
decided not to vote for or against this
Bill. The reason is clear. We do not
want the anii-social and anti-national
elements who had been arrested
under MISA to be released. Our main
opposition siems from misuse of po-
wer gi.en to varicus police officers and
state authorit es under MISA. I shall
confine mvself to a few cases of de-
fence employe>s who are behind the
bars. Tha hon Minister assured us
the other day tliat he would consider
those cases. 1 have already glven
Shri Om Mehta, his colleague, a total
picture of the workers and trade
union leaders who  extendeq their
who'ehea:ted support  during the
emergencv to the 20 peint program-
me T'mfortunately even such per-
sons are bdhind the bars Four emp-
loyees of the Ordnance factory at Am-
barnath ncar Bombay are behind the
bars under MISA for 6-7 month. One
of our executive committee members
of the All India Defence Employees
Federat.on, M. K. Rahut, who was
working in Calcutta, has been put be-
hind the bars because he incurred
the displeasure of an army major and
protested against misappropriation of



255  Stat. ReslL re.. Disapp.
(Shri S, M. Banerjee]

co-operative funds by the army major
who was commanding, officer; he has
been. put . behind .the bars. Nine
months Lave passed and he has not
been released. What are the charges
against those persons? Two workers
of the ordnance factory at Katni, B.
P. Sharma and another are similariy
suffering. I had talk with the Chie
Minister of Madhya Pradesh and he
was surprised; he did not know ahy-
thing abouy it. I referred the case to
the Minister ot Defence Production
Shri Gadgil and he was kind enough
to take up the matter with the state
government. I hope he will alsa have a
talk with the Home Ministry.

Even after this, in the clothing fac-
tory at Avadi, the General Secretary
of our union, Shri V. C. S. Nair, who
gave unconditiona) support to the im-
plementation of the 20 point program-
me has been put behind the bar. The
Security Oficer of that particular or-
dnance factorv reported against him
and he still owes his allegiance to
the DMK and not to anybody else. In
the Heavy Vehicles Factory at Avadi,
two of cur employees, who are among
the best artisans, are behind the bars.
This Hous: showered praises on the
workers °f this factory for producing
the Vijayanta Tank which made a
grave of the Patton tanks, given to
Pakistan by the USA. In the ordnance
factory &t Varangaon in Maharashtra,
the General Secretary of our union,
Shri V. P. Sornai has been arrested
on the 11th August under MISA. In
the Kanpur JIT, the General Secretary
of the Karamchari Sangh Shri R. K.
Tiwarj is behind the bar.

I am prepaved to sit with the Minis-
ter. Let him prove that any of
these wao:kers whose names I have
mentioned in this House has done any-
thing which is anti-social or anti-
national or is against the progressive
policies a¢ the Government of India,
including the 20 point programme. The
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situation is being exploited by the right
reactionary forces and by the extre-
mists. They openly say to tHese
workers, “Youu supported the 20-point
programm. and you are in jail". They
are the Gerneral . Secretaries of our
unions. 1 request - the minister {0
make a note of these cases. In Bihar,
24 comrades of our party are behind
the bars under MISA. " In Korba
mipes also 0 many employees are
behind the bars under MISA. After
the emergency was clamped, did we
not fight the sinister and right reac-
tionary forces with our back to the
wall? Did we not hold the banner
high and made their sinister plans
inoperative? Is this the reward Yyou
are giving us for . that? 1 am not
speaking now as an M.P., but as the
President of the All India Defence
Employees Federation, which rose to
the occasicn during every external
aggression, whethe:' by Pakistan or by
China. We gave unconditional suppoert
to the Defence Minister and the Prime
Minister. I urge on the hon. . Home
Minister to ca!l for the concerned
papers and not to rely on the false and
fabricated reports of the local ad-
ministration, Let him sit with the De-
fence Minister and sort out these cases.
I will be abtle to prove that all the
charges against these workers are
fabricated or manipulated, The only
fault of these workers is that they
are trade wunion workers and they
have worke1 for the welfare of the
workers. The officers are tryihg to
get them arrested because of the past
enmity and hatred towards them.
When ' there was an attack against
the workers, they fought against it.
Is this the reason for putting them
behind the bar? 1 request the hon. mi-
nister to jonder over this and not to
give a stereotyped reply. OQur wor-
kers are nct efraid to be behind the
bars. But it has created an extreme-
ly difficult situation for us to work
in those particular units when W€
find that thzse who supported the gov-
ernment’s progressive policies  are
put behird the bars. I have written
to the Prime Miniater, I make an #P=
peal to the hnn. minister and h"!

i
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soligague to realise the gravity of
the situstion. Today the workers are
simmering with anger. They know
howr to fight back but we have advised
thein not to agitate on this issue, I
am sure some day the minister wili
consider their cases sympathetically
and they will be released.

I am really sorry to use such ex-
pression. 1f I may say so, if these
people are not released, it will hamper
the production of these units. Of
course, during Emergency they can-
not raise their voice. If these workers
who have supported the 20-Point
Programrne and Mrs, Gandhi's pro-
gressive policies on certain issues, are
not released, Emergency or no Emer-
gency, DIR or no DIR, MISA or no
MISA, they will also show ther
strength. I do not want confrontation
at this stage with the Government
when we have to do so many things.
80, 1 request the Home Minister to
take note of this thing and give proper
reply. I am prepareg to accept his
reply. Let him scrutinise all thoge
cases. If even in one casg it is proved
that they nave done something anti-
national or anti-Government, I am
preparad to resign  All the charges
are false and tabricated zaa I woail
request the hon IHome Minwster to
kindly give me a cliance to prove that
these casesare folse and based on past
prejudica. lle should not go by the
report of the ordinary Police. I know
they are s.mp'y misusing their powers,
Today, bureaucracy and Police autho-
rities arc hang in glove with each
other. Theuse things are done 19
create halred for the Prime Minster
and her 20-Poird Programme. The
people are scoffing and laughing
at us and iidicvling us by savinhg,
look here vou have supported the
20-Point Programme and what is the
net result of that. The General Sec-
retary and active workers who have
supported the Government under the
banner of All India Defence Employees
Federation and fought internal and
external aggression, are behind the
131 LS9
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bars. I have no answer to it. I be-
come speechless,

‘We support the progressive policies
of the Prime Minisler, but, suppoesing,
the Defence workerg decide to fight,
please do not musunderotand them
because they will fight 1n self-defence.

SHRI VASANT SATHE (Akola):
I rise to support the Biall for the .
extension of the period of MISA
because I fecl that the discipline that
has bzen brought in the couniry du-
ring Jast year must continue if this
Nation bas to make progress on the
economic front and if we are really
to win the war against poverty be-
cause democracy itself without disci-
pline beconies  mobocracy and
anarchy. That is why our country
was siiding inlp a period of anarchy,
a period ¢! Jawlessness, [ am sure,
no person who wants democracy,
parliamentary democracy as well, to
continue in this country, would ever
support a state of anarchy.

So much wus said about democracy.
Waxing eloguent some of my friends
like Prof. Mavalankar, Shri Shamim
and others say that democracy is In
danger, Of =21} the things, even
Mahatma Gandhi's name wag invoked
to suppor: their argument. I would
like to quule what Mahatma Gandhm
said about democracy.

“True democracy is not inconsis-
tent with a few persons represen~
ting the spirit, the hope and aspi-
rations ot those whom they clamm
to represent. The spirit of demo-
cracy cannot be enforced from
without Lut 1t has to come from
within. The spirit of democracy
cannot be establisheq in the midst
of terrorism whether governmental
or popular... In some respects
popular terrorism is more antago-
nistic to the growth of the de-
mocratic spirit than the govern-
mental For the latter strengthens
the spirit of democracy, wheress
the former kiily it
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I do not want anybody to give
up his convictions or to suppress
himself. I do not believe that a
healthy and honest difference of
opinion will injure our cause. But
opportunism, camouflage or pat-
ched-up compromises certainly
+ will. If you must dissent, you
should take care that your opinions
voice your innermost convictions
ang are not merely intended as a
convenience party cry.

The highest form of freedom
carries with it the greatest meas-
ure of discipine and huminity Fre-
ure of discipline and huminity Free-
dom that comes from discipline
unbridled licence is a sign of wvul-
garity injurious alike to self and
one's neighbours.

In democracy, the individual
will is governed and limited by
the social will which is the State,
which is roverned by u.sd for de-
MOCTacy. If every individual
takes the law into his own hands,
there is no State, it becomes ana-
rchy, ie. sbsence of socvial lawor
State. That way lies deslruction of

liberty.”

Therefore, Sir, even bhefore Inde-
pendence Gandhiji laid down the
concept of democracy in so categori-
cal a lanpuage, as I quoted just now.
Hence all those people who think
that . . . (Interruptions)—I have quot-
ed from “Yojana" of 26th January
1976, page 37. It is a quotation from
Gandhiji—So. as far as MISA is con-
cerned, what does it actually hamper?
I am one with those persons Sir—
and you have also stated last time
that if there is any abuse or misuse
by officials which, you concede, is
lkely to be there, you would person-
ally look into it; and if it is brought
to your sotice, you will see to it that
this abuse ig stopped or that misuse
is stopped. What i: the gtievance?

AUGUST 10, m‘o ~of -MI8 {Anlk) : .560
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“The gravemen of the grhvam that

has been hurled or urged hu'e in
this House by the Opposition is that -
so many officials—police officialy and .
others—are misusing the power under
MISA. The Prime Minister the other
day stated that she had repeatediy
written to the Chief Ministers of the
States that they should review these
cases, scrutinize them carefully to see
that in hard cases, if there are any,
people are not detained, Nobody is -
interested in detaining people merely
on suspicion. I can understand that
in the earlier part of the imposition
of MISA, there might have bean
cases where police, probably in their
enthusiasm, have detaineq certain
persons, being afraid of their activi-
ties; but now, over a period of time,
we have had enough time to scruti-
nize the rule that these people have
played, their post record and what
acts thoy are likely to commit or
have committed. Thereforc I would
also plead. because 1 myself know
of some instancez Sir, that some
policy decision hus fo be tuken in the
case of old men. I know that old
men abova 70, suffering from para-
lvsis-—just bhecausc somc vears back
they ware an the vecor:d of the police
as belonging to certain banned orga-
nizations—-were tiken in now., They
are continuing to ke in. T a'so know
that as soon as such instances were
brought to -he notice of cur Chief
Minister.,  he  inmediately  passed
orders for their release. In the
Centre ulso the hon, Minister must
have siven directions ahout such
gencral muiters about old  pcople,
voungz bavs, somelimes students etc.,
As far as  possible, a strict scrutiny
should be made and lei there be re-
laxation.

As the Prime Minister herself has
said she has taken measures to
relax the rigours of the emergency,
as much as she could. Probably,
the detenus which the opposition has
in mind are persons who are guilty
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of sime other offexces, like amug-
glers and racketeers, and not the
politica] detenus. What are We in-
terested in? We are interested
ruinly in political detenus. If there
pire instances where the persons who
are detained are not guilty of any
subversive activities you can bring
them to the notice of the Home
Minister,

SHRI SOMNATH CHATTERJEE:
Is it a matter of dialogue between
the Minister and the detenue?

SHRI VABANT SATHE: I am con-
fident that the attitude of the Gov-
ernment is not to be vindictive, to
victimise anybody. But, at the same
time, it could not allow anybody to
subvert democracy itself, or sabotage
democracy, or bring about a state of
affairs which wil] breeq indiscipline
in the country. That cannot be al-
lowed. We cannot go back 1o a
state of affairs of anarchy, not only
this year or next year, but never.
Therefore, I strongly support the ex-
tension of this Act.

Then as the Prime Minister stated,
what is the repsonse of the opposi-
tion” They =ay that they want the
emergency to be relaxed., Al right,
we agree to it. Now all their top
leaders ar> out in the country. Have
they 1n any manner shown that they
wani the state of discipline in the

try to te continued? What s
vour idea of normalcy?

SHRI SOMNATH CHATTERJEE:
What ig your idea of normalcy?

SHRI VASANT SATHE'X My 1dea
is that discipline shoulg continue.
That is the condition for democracy
If MISA i< necessary to bring ubout
that discipline, 1 would say that 1t
shouly be made a permanent statute.

hig emergency is Anushasan Parva,

nd it must remain for ever, if demo-
cracy is to prevail. Without that,

Cy cannot prevail. So, this
iheuld be continued, unless you want

Ord., 1978 & Bil
this country to be forced to go to a
state of affairs that is found in some
other countries' where there is regi-
mentation,

I would conciude by quoting what
the Prime Minister said in her ad-
dress to the Commonwealth Parha-
mentary Conference that was held
here recently, and these are pertinent
remarks:

“The insbility to accede to power
by democratic means may lead
some parties to offer unconstitution
ai or extra-constitutional challen-
ges.”

That was what was happening
this country.

“For any democracy it is 1m-
perative to guard against such
developments, It then becomes an
onerous, if painful duty to counter-
act them by constitutional remed-
ies. The responsibility for preserv-
ing democracy 1s not confined 1o .
the ruiing party. It devolves
equally on. the parties of the op-
position und the people as a
whole "

Before pleading for any relaxation,
I would plead with the Members of
the Oppesition to search their hearts
and try fo play their role so that what
you call relaxation may be increased.

1 support the Bill

A\ wims sma (al4ar) woaq
wgrea, & 4 dradg 9o arr seger
=1 @1 fady w7av § otz wrfiw
q&t o 210 weg fagTw W ogwga
T E 1§ T & Hlar 9v
WO T TGrE 1 R Qa7 wm
fo trdr & g dw 1 gfw frerdt
w7 w6 7 Ao s @ @ ew
EHIX HTAAIT Wt 9 Y Tt @
GO TFT AT, BIRES Fo7 AT—
T E A fay v § 1 g7 w9
wifedt & goar gy & v ooolaly ¥
R dur szt qtt fagmoet @
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[sr wFarer wam)
foareae Wi foefte foar we wefor
flrat ot <gr W7 WY FwY et o W
q1 W7 9 BT AHAX ) AT WA
wfefemrar@rar? qrmad foad
®nd gu W faad gwQ  wie
T gE WAl g ¥ qw W
gk fag frar et ? ggian
¥ argT A1 Wiat N sfafsmad
awal A wraw ¥ frwe ge ¥ oW
mew}'lﬂmtqhﬁ
#Y ®W & T CAT AT AW 6 )
tw A ¥ Wmmfedt &) w@t A faar
ST 9T | ¥AT TE AQ@ YR AW WY
wodt & faw # o @ ot 1 ow@d
o aven gfgre qad e g
g o § WIT SEEr W FEA H Of
garh waraRdr ¢ Wik fassr g
qur fem

g gfaat Y ag ) s g fs
saffre ot Wi widw & S X
g e 747 1 8, afew wody ot
i wr— fay o7 w=w wEr T—
qg foega o @ § 1w T
qff & @ Wi gmd ol ¥
YT 9FE A% § 1 gHTT vawg g fF
gord Nword ¥ faage AN ww
faa Wi SmmAerQ & o foar g
T e & R, g FrRAZu
¥ o ad g &, g wigwr g ew
gAY Iorq | gl ¥ Meawae ¥
w1 wfam< faar @ Y @ oY A
wEH T, IRG TELEH FE [T TH
£ § W7 9OAT A ITTE WAL TE
a@ Agl sg aren q e 517 w9
df wsewew 9| gt | 4F AW
70 gvm ¥ Aafy Wi | wa & gWR
e & wrafty gear wiafmw &g
grimT M AT T N aww W,
soos der we Sfafsrand  wivdt
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*T Inpuw gor § awr ¥ ¥ v vy
wr e o § 1 gt afeat W
fearrt =Y sy fis wror anfeat % wr
oft § i ¥w * war v Syefear
gk § 1 dar fe o wHT war ¥
wrw fo¥ aT war & fr gt ¥m @
IR, drad AT WO N
§ 37wt & W At wk oF
o frgT wogT § A wrw v e
7§ Y FAEY T g F ot wiwwar
wEE % v ff ey weafor
gOAT FA TIT CHTT § 31 9
ST AT AT qAT | gT, 9% AT gy
§ fir 35 AwouE! & @Y A gaey
T Wt far § 1 @HICT W QR
% @t g e aWl ¥ oY gfor A ¥,
wfatesfad) & Jaoa st Tt # g
¥ g AP TT NFL Y WA T ATTAT
4T IART CARITHE ¥ AW T g
fear T o £ Ty IAFTCARINTE
aff 4T, IARY AGTAT AT 9T | TERET
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr, Speaker, Sir,
extension of the period of MISA is
going to give solace to those persons
who want to carry forward the 20-
point programme of the Prime
Minister. In a country which 18 fac-
ed with on sloughts from Right Reac-
tionary and Fascist forces, MISA 15 a
boon to us, because it 15 the iron rod
which a ringmaster uses to control a
iger, Government 1s the ring-master
and it 18 controlling the Fascist and
Right Reactionary lorces with thus
rod. In a socialist country where the
people think of equality, where the
people think of soclalism and where
the people think of having an egal-
{arian society. there has also to be
control on these forces by means of
Government orders.

We have enjoyed unhmited cdemo-
cracy during the last 25 yrais Stu-
dents, teachers, lawyers, businessmen
and everybody else thought that each
was emjoying his hberty to a vast ex-
tent 1n this period of restrmni This
period of one year may have been an
era of restraint or may have been an
era of disciphne, but we have to dis-
nplne every type of person who 1s
interested in sabotaging our sense of
discipline. In this year of disciphine,
prices have been controlled and infla-
tion has been controlled through dis.
ciplinary and educative measures. Big
business has been controlled to the
extent that they have now agreed to
the dictates of Government Smuggl-
ing has been checked to a very large
extent and smugglers who are operat-
ing from Kuwait and certain Arab
countries are so much restramned in
stheir actlvities and so much frustrated
that they think that they are probably
doomed, During my tour of the Arab
countries, various people, especially
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m Kuwait, told me that the Emer-
gency in India has curbed to a large
extent the movements of the smuggl-
ers in these Arab countries. Then,
bad characters also, have been hauled
up. In the streets of Delhl it was im-
possible for women to move about
after 10 o'clock in the night, but it 1s
now safe. A Police officer told me
that two years ago it was so difficult
for the people to move about in the
stieets, but it is now calm because
bad characters bave been hauled up.
But. at the same time, I must give a
cautious warning to the Administra-
tion QOur Prime Mimster had told
the Inspector-General of Police to tell
the Chief Secretaries and other offi-
cials that the MISA should not Le
used recklessly, Yet as the Hon
Mimmisier had said, in certain cases,
instead of the MISA being wused
agmnst persons who are anti-national,
who aie anfi social and who want to
rurb our democracy, it 15 being used
fo1 personal vendetta against certain
persuns I have seen this in my State
of Onssa and I pointed thus out last
{ime also; he 1s aware of it. Buf, oi
course, there has been caution from
the Prime Minister to the Chief Min-
isters that this MISA should be used
only against persons who are against
the implementation of the 20-point
programme and who are agawnst the
four-point programme and the five-
pont programme of Sanjuy Gandhi
and who are against the democratic
spirit that has been unleashed by the
Government during this period of
Emergency.

The mampulation of foreign ex-
change by smugglers has been curbed
to a large extent by the MISA and
because of the COFEPOSA Act there
are more than a thousand people be-
hind the prison bars today, who had
tried to smuggle out our money Into
other countries

Sir, there has been pressure on the
Government trom varlous sources that
persons who are in jail should be re-
leased. Persons who are in England,
persons who are in the United States,
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persons who are in Csnada, Ger-
many.. ... . .

MR. SPEAKER: The House stands
adjourned to meet again at 2.00 p.m.
The Lok Sabha adjourned for Lunch

till Fourteen of the Clock).

The Lok Sabha reassembled after
Lunch at Three Minutes past Fourteen
of the Clock

[ MR, DEPUTY.SPFAKER in the Chair]

STATUTORY RESOLUTION RE. DIS-
APPROVAL OF THE MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE, 1976 AND
MAINTENANCE OF INTERNAL
SECURITY (SECOND AMENDMENT)
BILL—Contd.

SHRI SHYAM SUNDER MOHAPA-
TRA Mr, Deputy Speaker, Sir, while
concluding my speech on this MISA,
1 would like to refer to a directive
which was issued by the Hon Miins=-
ter Shri Om Mehta on behalf of the
Hcme Minustry to all the State Go-
vernments, to use the MISA against
black-marketeers, racketeers and eco-
nomic offenders. This directive was
issued on the 18th of July 1976 and 1t
was appreciated by a very large sec-
tion of the people. We know that
there are political opponents; there are
parties which believe in  aggressive
Leftist designs: there are Parties
which believe ;n communalism and
there are Parties which intend to sub-
vert our economic rights; but the
must dangerous element in our coun-
t=y today 1s a section of the people
which is indulging in economic racke-
teering. They want to subvert our
economic standing. The MISA should
he used mainly ggainst those people.

Now, Mr. D. N. Tiwan, the Chief
Minister of Uttar Pradesh, said a few
weeks ago that he would like to use
the MISA against those who are cor-

rupt. There are officers in our bure- .

auctacy—IAS officers, IPS officers,
Zngineers etc.—who are very corrupt.
nmingth,hatn‘?yml.uucﬁmof
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hands-in, gloves with the contractors
who have absolutely reduced our eco-
nomic standing. The MISA ghould be
used against these officers. I congra-
mm. Tiwari for having spoken

Many years before Independence,
Pt. Jawaharlal Nehru said that we
should hahg economiec offenders from
the nearest lamp.-post. If the law
does not permit that and we cannot
hang them, we can at least send them
to the prison houses under the MISA.
It that is done, a large section of our
people will be very much happy.

While concluding, I will make an-
other fervent appeal to the Home
Minister., There are many persons
suffering under MISA; there are help-
less and poor people who have been
sent to prison mainly because of per-
sonal vendetta of certain police offi-
cers, and their families are in a ruin-
ous condition. The Kerala Govern-
ment have decided to give between
Rs 50 and 150 to them. Their chil-
dren have not made any mistake; their
wives have not made any mistake; it
1s the husbands who may have done
any mistake ‘Therefore, while con-
gratulating the Kergla Government, I
would request that the Home Ministry
which has the power to review cases,
may undertake a review and if they:
feel in their discretion that there are
cases where help is necessary, they
may, by using their discretion, bv
their benevolent consideration, try to
help such families.

I support this move by the hon.
Home Minister and I hope that the
MISA will be utilised in the best
possible manner against the economic
offenders and against those who want
to subvert our economy and jeopardl
our progress and the implementation
of the 20-point programme of our
esteemed Prime Minister,



"36p Stat. Besl. ve, Disapp. SRAVANA 25, 1808 (SAKA) of MIS (Amdt) 270

MB DEPUTY-SPEAKER: By an
carlier decision, the Home Minister is
to reply at 2.15 pon.  There are ten
minutes; at the most, I can accommo-
date two more Members if they agree
to abide by an allotment of five minu-
tes each.

Dr, Kailas

DR. KEAILAS (Bombay South): Mr.
Deputy-Speaker, Sir, I rise to support
the motion moved by the Home Mun.
ister for extending the period of arrest
under MISA and oppose the Resolu-
tion moved by Shri Somnath Chatter-
jee. This motion has been brought
forward by the Home Minister be-
cause the gituation is still grave, and
before any suggestion of Mr. Somnath
Chatterjec is taken care of we must
take care of our country first and
think for the benefit of teeming mil-
lions, who were suflering so much
beforc Emergency and MISA were
applied.

Mr. Somnath Chatterjee spoke in a
very angry mond because the plan of
his Party to use violent and extra-
Constitutional means came to an end
and, perhaps. because this Group has
been dislodged from their efloris to
create chaos and anarchy in the coun-
try. Mr. Somnath Chatterjee is right.
as a member of the Opposition Party,
in moving the Resolution for which I
have no grievance, but he must under-
stand the larger implications of the
MISA on the country and the achieve-
ments that have come in the last
twelve months during the operation of
Emergency and MISA and then press
for his resolution.

I think, Mr, Indrajit Gupta and his
Party have decided to remain neutral
when voting takes places: he has ex-
plained why he has taken this atti-
tude. But may I request him to
oppose when voting takes place on the
Resolution of Mr. Somnath Chatterjee?
I agree with Shri Indrajit Gupta that
those persons who have been honest,
labour unionists or party workers
should not have been arrested. But
can he stand guarantee that those
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labour Jeaders would not instigate the
workers to‘produce less in factories or
create chaos in the factories and that
bhis party men would not teach vio-
lent agitations to the landless labour
or the persons affected by the recent
measures against money-lenders or on
anything which is shown in the 20-
point programme which, Mr. Indrajit
Gupta and bis Party has already said,
they are supporting. ‘Supporting'
does not mean that you create chaos
in the places where they are working
in the name of 20.point programme
and teach the people to take to violent
means for redress under the 20-point
programme. The Govi, can pot afford
to take risk in law and order questitm

I think, the Home Minister wnil
agree that there have been malg fide
arrests by over-enthusiastic officers or
by certain officers just to take revenge
for some old, personal grievances. I
would suggest that the Advisory Com-
mttee, wunder the chairmanship of
Chief Minister, may get the cases of
those who have been recommended by
MPs he examined by an independent
and imvartial officer without believ-
ing in the police reports which have
been concocted and then decide the
cases. Secondly, all those cases which
haye been recommended by the Chief
Minister or the State Government for
release, as mentioned by Mr. Salve
and also by myself, should be con-
sidered by the Home Ministry at the
Centre and {hey should see that they
are released.

I would say that suo motu all cases
of school and university teachers, doe-
tors, cngineers and intellectuals bhe
examined afresh, If they give an un.
dertaking in writing that they have
nothing to do with any violent agita-
tion and that they would behave like
an honest and good citizen, they must
be released, or released on parole so
that they can establish what fthey
have given in writing.

Before 1 conclude, I would ask a
few questions to the Home Minister,
Will you have a beiter review com-
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mitiee? Today, though the Chief Min-
ister sits as Chairman of the review
Committee, he has perhaps to depend
on the police records and I am sorry
to say that our cry, our letters affer
Jetters have fallen on deaf ears. Cer.
tain innocent persons have heen kep
in custody beyond a period of 8-1
months just on suspicion and the en-
tire family has been ruined. I am
talking of those boys, teachers and
professors whose families have been
badly affected. It is not only the per-
son who has been arrested suffers but
his family, his wife and his other rela-
tions are also getting affected econo-
mically. Politically also it is going
against this Government for nothing.
Will the Home Minister agree to give
us a break-up of arresis in the diffe-
rent States in the categories, not of
smuggle~s, hoardeis or black-marke-
ters, but students teachers and such
political leaders who perhaps did not
belong to any banned organization? I
am sure, the Home Minister will be
good enough to do this He has al-
ways given due consideration to the
representations which 1 have sent to
him. On my represeniation to him,
one person has heen brought out on
parole and another person has been
released, because he was convinced
that the Shiv Sena people were res-
ponsible for creating trouble and not
these people. Before I sit down, 1
would give two names, one is Dr.
Prashant Kumar and the other is Shri
Sheth of Delhi University. They are
jnnocent people and have been haras-
sed unnecessarily. Their cases may
kindly be looked into.

By

MR. DEPUTY-SPEAKER: Why br-
ing in names” You can write those
names to the Home Minister.

DR, KAILAS: With these words, 1
support the Bill and oppose the Re-
solution of Shri Somnath Chatterjee.

SHRI B. V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, since I have
wailted throughout the whole of Fri-
day and s'nce the Home Minister is

Auguse

SHRI B. V, NAIK: The other day,
I was hearing Shri R, K. Khadilkar
and he sald that there was a lot of
nervousness even in the Central Hall
1 do not think that the gossip must
be taken that seriously. But as B
solution to put MISA permanently on
the Statute Book of this coumtry, that
would not be in fairness to our Con=
shitution. I do hope that we do look
forward to a day when MISA which
was described as a sort of corrective
or restorative for the national health
and discipline is vacated, It does mot
appear but we must be in a position
to see that the status quo ante on the
eve of the 1mposition of the MISA
does not come once again

The acid test would be of the effec-
tiveness of the MISA like the medi-
cine administered to a patient as to
how well he has recovered, not that
he has been continuously hospitalised.
But, for that, I think now is the time
during the period of emergency when
all the peace-loving, progressive par-
ties of our country will have to unite
to forge a united front at a time when
this destructive element has either
gone underground or has been locked
behind the bars, as to how to face the
reaction when the MISA is lifted.

Therefore, with due deference and
due agreement to my lack of know-
ledge about the individual Commu-
nists who have been put behind the
bars, I would suggest that the sugges-
tion of the CPI leader, Mr Indrajit
Gupta with regard to those Commu-
nists and CPI Members who have been
detained in order at a future date to
forge a common united frant against
the resurrection of the activities in
the post-emergency period, should be
considered most sympathetically,
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Unfortunately, during this period of
BEmergency what hag grown is not
constitutionalism_ (Interruptions).

MR. DEPUTY BPEAKER: You have
a very limiteq time, Please do not get
diverted,

SHRI B. V. Naik: In respect of the
MISA period and the Emergency
period, what we have witnessed is
more and more of statism and less 2nd
less is the evidence of consitutiona-
lism. Statism looks like constitutiona-
lism apd adamant to discipline. But
there has been p rise of statism, The
hon. Minister who has been very
sober and far away from the descri-
ption of that French-cut hon. friend
of ours, Mr. Shamim who only looks
more like Adolf Hitler than Mr.
Brahmananda Reddy,

1 hope, will examine from the poli-
tical angle as to in how many States
the Chief Ministers I would not men-
tion the names the Chief Executives
of your Government have been able
to rely more and more, not on the
popularly elected representatives, not
on the elected Congress Partieg or
their own ruling Parties, but more
ang more on the State apparatus,
viz., the Magistracy and the Police
Officers in identifying the prople who
have to be dealt with by and large.

A large number of people, accord-
ing to my limiteq observation, who
ought to be inside under the MISA,
are yet outside and it is a considera-
ble number, I must admit, because
their detentions are particularly ba-
seq on Police records, law and order
records and not on political mntelli-
gence gathereq from the local people
and representatives ©of the people
and the confidants of the governing

and the Ministers. If a consi-
derable number of people who ought
to be outside are also inside. I think.
the hon. Minister, when he extends
the period of this legislation, will give
due consideration regarding this re-
view. The recommendation in regard
to broad-basing these review com-
mittees iz welcome by and large.
The treatment of the MISA detenus,
a8 some Of them have come out, is 8c-
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tually very very glorious and they
are very happy about the treatment
they have been given and we have
no complainty about it,

I hope the Minister gives due con-
sideration to the few points I have
raised.

THE MINISTER OF HOME AFFA-
IRS (SHRI K, BRAHMANANDA RE-
DDY): Mr. Deputy Speaker, of the
hon. members and I would like to ex-
press my grateful thankg to all those
whe participated in the discussions
on this amending Bill. I must part-
cularly thank the members on my
side for their very valueq support
and also Shri Sharma, former BJS
Member, now independent and Shri
Indra)it Gupta who has also given su-
pport to the Bill though he was made
some observations with regard to the
detention of some of his party work-
ers.

Shri Somnath Chatterjee, while
moving the Resolution of disapproval
hae trieq to tell this House what is
the conception of democracy, natural
law, natural Justice, civil liberties,
etc, It 15 not my purpose now to enter
into any controversy or even a discu-
ssion with regard to his, if I may say
so eloguence on those subjects. But
I wish to say this—ag the Prime
Minister is also reported to have
said at one place all rights flow only
from duties. Just now, an hour or so
ago, my friend Shri Sathe was quot-
ing from ‘Mahatma Gandhi's observa-
tions on democracy, They aré very
relevant in this context if my friend
Shri Somnath Chatterjee can again
and also change his mind about those
concepts.

SHRI SOMNATH CHATTERJEE: I
shall be relying on them

SHRI K. BRAHMANANDA
REDDY: I will be happy.

However, I fee] that we on this
side of the House or many sides of
the House have a better apprecia-
tion or in fact a better comprehension
of what democracy is or What eivil
liberties have to.be. In this eontext,
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possibly, if 1 may take some liberty,
that corner in this House is gt a dis-
advantage to speak about democrac-
ies, civil liberties, etc.

Ag hag been repeatedly sajd by
many civil liberties do not contemp-
late incitement to violence, civil H-
berties do not contemplate the kind
of mogt offensive gpeech that have
been made from that corner of the
House in the Parliament or to disrupt
economy or to disrupt the life of the
entire community. Everybody will
have to understand that ones liberty
shoulg have respect for the liberty of
the other and in my opinoin there are
few rights which have no correspond-
ing obligations. I do not wish to ela-
borate on this point because il 15 a
beaten track. Honourable friends
know about it ang my friend Shri
Somnath Chaterjee also knows very
well about it.

I would like also to quote from a
purported statement said to have bheen
made by the Prime Minister 2 few

days ago—

“The purpose of the proposed cons-
titutional charges was to ensure that
the protections afforded in the name
of civil hberties were not misused
to frustrate and over-turn the verv
existence of Constitutional demo-
eracy and secondly, to faciliate
social change and secure it from the
power of vested interests 1o mani-
pulate the catches and springs of
law.”

This has been recently reported and
1 wish to quote that the information
of hon. Members

Now, unfortunately, in this country
a strange sort of culture has develop-
ed for the last few years. When-
ever trenchent criticism is made
about Government or Government’s
functioning by the court or whenever
the court meakes any observations
about such things, some members of
the opposition, particularly in the
CPM party, get up here, quote them
wday,hmynuuetheindepen-

dence of judiclary, democracy is serv-

am only referving 10 !hlt- strange
culture which has come into thh
country, namely, that whenever

the heels of the Governmeni. This
sort of conception has to undergo =
great change Any government will,
of course, have to be critivised for
its wrong doings. Certainly, I am not
against dissent ag I said before. Even
today T 2m not against dissent, But
dissent must be sincere and purpose-
ful It must help the Government
in correcting its mistakes 1 wiah to
draw Mr, Somnath Chatterjee's atten-
ticn to that particular aspect.

MISA is a permanent Act passed
by this House, as you could be aware,
in 1971, MISA now has two con-
cepts: one is that one passed in 1871,
naniely, where g person who has
committed some mischief and things
Iike that, can be detained. But in that
case he will have to be, within a
period of 7 or 10 days etc. given his
grounds, why he ig detained and then
there is the process of the advisory
hoarg which is generally presided
over by a high court judge. They
look into the matter and make a
commendatfon to Government which
recommendation is generally accepted
by the State Government or Central
Government, Now, because of the
specia] situation that had developed
when thig country was sought to be
involveq in a sort of chaoes and dis-
order, 16A was brought in. I think
16A provision has been discussed
threadbare in this House many times.
Even now, the situation that had
made Sec. 16A necessary has been
discussed, Many hon. Members not
only citeq instances but they gene-
rally deal with the situation that was
existing prior to June, 1975. They
said what sort of situation we then
had, how economy wes disrupted,
how colleges were not allowed o
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I do not want to go into that again
Therefore, this 16A was brought in-
to control and meet that situation. It
wag fclt then that if the Government
dig not do something to meet that
situation, probably, Gowernment
would have been accused of having
abdicated its responsibility to inter-
vene, and that was why, in this coun-
try, even as early as in June 1875, we
published a booklet on ‘why Emer-
gency was declared’. It was said that
no government worth the name could
allow 1tself to keep mum when things
were going in that chaotic fashion

Section 16A was felt necessary by
this House and after full discussion,
and with the support of my hon.
friends from the Opposite as also from
the Members of the CPI that we
passed that legislation. Now the
question is limited—I am not going
into it because ag I said, this House
had the opportunities to discuss not
once, but twice or thrice how Section
18A is to meet that particular situa-
tion. I need not mow go into it
This amendment is to exteng the
time mentioned in the original Sec-
tion 18A from 12 months to 24 months.
We wil] have to see the justification
for this extension and not for the
originel 16A which is already there
and which has been discussed already
ang approveq after discussing it not
once but twice or thrice.

Therefore, this House will mnow
have to make a proper and practical
assessment of the situation in this
country, There need mnot be any
doubt ag to the gains that have ac-
crued to the nation on account of the
emergency. Discipline has been crea-
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tad because of the emergency. I meed
not go intp it. Because
fidence hag been crea
community; in flelq we
see hopeful signs. Our economy is

in

is

£
L

improving and there ig discipline
all walkg of life
functioning as in normal times. There-
fore, let the gainsg be preserved for
the benefit of the nation; there may
be no doubt about that. I do not
think that Shri Chatterjee will ques~
tion that What T am trying to submit
to this House is that the discipline
which has brought about these gains
to the sociely must remain a perma-
nent feature of our life. That is my

point.

The emergency has not brought in
thes- gains; it hag brought in the dis-
cipline by which benefit has accrued
to the nation, This cannot be ques-
tioned by anv Member to whichever
narty he mav belong what we find is
that these gaing are the resultants of
the: discipbne in society self impoged
discipline—ang because of this disci-
pline certain gains have resulted for
the henefit of the community and we
say that that discipline must become
a part of life ang a way of our life.
This is what we want. I do not
want to be taunteq by Shri Shamim—
luckilv he i= not here now—but he
may ask: Do you meap to say that
one can gamn only in emargenqy?
Do you mean to say that if the gains
are to be ensured permanently, the
emergency must be ensured perma-
nently?, That is not the idea.

The idea is that the discipline which
has come about because of emergency
must be g permanent feature of our

i We are to gerve as a grert
nation—in the comity of natlons,
Now, we will have to see whether a
ondden reversal or a sudden revoch-
tion would be helptul to the nation
or whether a of the
licence which this community was
enjoying prier to June 1078 would be

. You will have to make &0
agsessment of the situation and come
to the conclusion 2s fte whether it
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avill be helpful to the matiog or not.
I fee]l that for the presemt it would
be premature to indicate any date as
to the revocation of emergency. It
fgoes not mean that the detentions
etc. are not under review, It does
not mean that policy also is not un-
der constant review, But I think
that the present situation should not
lead to a complacent attitude or into
thinking that everything is  quiet
What may be quiet at the surface
need not be quiet underneatn. There
can be grouping or re-grouping of
Torces also. Therefore, it becomes
necessary for you to be wary.

In this connection I wish to plead—
ag Mr, Indrajit Gupta hag pleaded--
that there are forces even outside
which have not taken kindly to your
national interest and, therefore, you
have to be on your watch, 1T need
not elaborate it further, and I would
submit for the consideration of this
House that in view of these factors—
though the situation should be under
constant review, though some rigours
can be relaxed—1I feel that revocation
of emergency without golng into
other aspects of the gituation and to
get near-complacency that every-
thing is quiet would not be in the
interests of the nation.

Sir, one friend had remarked that
there is a fear-psychosis. Sir, as you
are aware, one of the main objects of
wany penal law is to jnculcate fear,
not in the law-abiding citizeng but
in those who intend to be law-brea-
kers or do something against the
community in an illega] way, There-
fore, to say every now and then that

are creating fear-psychosis and
without thig fear-psychosis you can-
not manage is not a very strong
argument. For instance, Mr. Indrajit
Gupta has rightly said that he is
supporting this amending Bill with
the obsexvation....

SHRI INDRAJIT GUPTA (Ali-
y: 1 think you dig not pay much

pore
attention to what I said.

AUGUST 18, 1876 of MIS (Amdt) afo
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are not in a position to support this
Bill because of the gross misuse of
power which is going on ang I gave
so many instances,

SHRI K BRAHMANANDA RED-
DY: I do not think I have misunder-
stood vou I am only trying to
analyse wvou,

SHRI INDRAJIT GUPTA: Better
analvse Mr. Khadilkar He gave
you some advice.

SHRI K BRAHMANANDA RED-
DY: You have stated that you see
the dsngei in outright release of
people ..

SHRI INDRAJIT GUPTA- Yes.

SHRI K BRAHMANANDA RED-
DY- You have also said that there
are othrs foreign foices at work

SHRI INDRAJIT GUPTA: True,

SHRI K BRAHMANANDA RED-
DY whith are mor~ dangerous
than tke¢ .ocal forees

SHRI iNDRAJMT GUPTA That 1s
my opinion

SHRI K BRAHMANANDA RED-
DY: I do not think there 1s much
difference of opinion. There can be
some, but not much—t is marginal
That m=ans that with the spirit of
the extension of this Amendment Bill
you agree. You only say that because
my CPl workers are in jail ..

SHRI INDRAJIT GUPTA‘ You are
distorting what 1 said. I dig not
want to embarras you by giving the
names of other people mcluding peo-
ple of your own party.

SHRI K BRAHMANANDA RED-
DY: No. ne. I am only trying to
submit. ..
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SHRI SOMNATH CHATTERJEE:
Your understanding plus analysis—
both are wrong.

SHRI K. BREAHMANANDA RED-
DY: My analysis is wrong? That
is how I have understood you, 1
still presume I am right.

The point is this. It may not be
very correct for Shri Indrajit Gupta
to say that what all you pleaded for
regarding releases should be accept-
ed by Government. I think if you
take a position like that, it would be
difficult for me to accept. But if you
take a position ‘Yes we certainly
bring to your notice about the alleged
misuse of MISA' and if we look into
them, consult the State Governments
and check up with other information
that we may have at our disposal
and then come to some conclusion
bona fide ‘Yes, these people can be
released, these people it may not be
safe to release’, then you should have
faith in our sincerity. I am not
trying to say—I said it even last
time which you have quoted already
—that there cannot be any instance
of misuse anywhere in this country.
I have not taken a position like
that. I am not taking that position
even today. There could have been,
but I was tryihg to come to some
figures and also show how we have
been trying to dilute the rigour of
it, how we have been trying to make
it less rigorous, how we have been
trying to consult State Governments
and to release friends also,

Shri Indrajit Gupta asked, last
time and this time also, ‘Why don’t
you tell us about the number of
people and all thaf?’, I do not want
to give you the exact number, but I
wish to tell you this: roughly speak-
ing, only two people for a lakh of
population are under detention today.

SHRI B.V. NAIK: 1200 or 1100?

SHRI K. BRAHMANANDA RED-
DY: I am not going to say that,
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whether it is that or not. I am only
saying that roughly speaking...

SHRI SOMNATH CHATTERJEE:
How many under 16A?

SHRI K. BRAHMANANDA RED-
DY: I am concerned with 16A, 1
am also trying to tell you that about
a third of these belong to banned
organisations, and roughly a third
belong to tlie category of anti-social
elements ang economic offenders—
smugglers, hoarders, blackmarketeers
etc.

SHRI INIYRAJIT GUPTA: Either
under the Defence of India Act or
under COFEPOSA?

SHRI K. BRAHMANANDA RED-
DY: COFEPOSA is with regard to
smuggling from foreign countries,
violation of the Foreign Exchange
Regulations. However, MISA ap-
plies in regard to smuggling of
controlled commodities from one
State to another, from one area to
another. Therefore, you will kindly
see the result: whether an hon. House
like this geuera.ly can come to the
conclusion th#t there has been wide-
misuse. If in a country of over 600
million, hardly such number as 1
have said—you calculate it—if they
are in detention, nobody can with
justification say that there has been
large scale misuse of MISA or wide
arrests. I ulso know that clandestine
literature may be going on, trying to.
mislead people, that lakhs of people
are in jail. Therefore, 1 wish to
disabuse the minds of Members in
this House, if they had any wrong
impression.

SHRI S. M. BANERJEE: Suppose
we bring to your notice cases where
no political party was involved, cases
of trade union workers? I am happy
that Mr. Gadgil is sitting here, he
actually went to the extent of asking
the Chief Minister of Maharashtra
about some cases of such people:
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“You should scrutinise the cases of
defence employees who are detained.
If they were a real danger to the
security of the country, you may take
action; otherwise you shoulg release
them.

SHRI K. BRAHMANANDA RED-
DY: 1 have taken your point; 1
will come to ycu. I also wish to say
that about thirty per cent of the people
have beein released and about ten per
cent of the people are already on
parole. I am giving broad hints so
that you may appreciate whether there
could be any large scale misuse. I am
not going into particular instances here
and there, there may be cases which
may have to be gone intp and I have
said that if instances are brought to my
notice, I shall go into them. As I have
said, in this House, at the earliest
opportunity after the Ordinance re-
garding section 16A on 29th June
1975, the Prime Minister had v-ritten
a strong letter to the <Chief Ministers;
without quoting from it; I should say,
it is to this effect: we have recently
enacted the Maintemance of Internal
Security Act by an Ordinance; this
amendment gives wide powers to the
state governments to detain persens
without giving them any grounds for
their detention and their cuses reed
not be sent to the central advisory
board; I am sure you will agree that
this power ought to be exerciseq very
sparing and with the greatest of
care; according to the provision in
the amending ordinance when the
detention is mzde by orders of an
officer it has to be approved by the
state government within a fortnight
of detention; there are also provisions
for periodical reconsideration of the
detention orders; having regard to the
nature of the powers granted, It is
essential that the highest authority in
the state should approve the deten-
tion ang 1 would therefore request
you to personally look into 3ll cases
that come under the amending Or-
-dinance and all detentions thereunder
‘should only be made if they are
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approved by you or if necessary by a
ministerial committee appointed by
you.

SHRI INDRAJIT
means who?

GUPTA: ‘You'

SHRI K. BRAHMANANDA RED-
DY: Chief Ministers; the letier was
addressed by the Prime Minister to
the Chief Ministers.

SHRI SOMNATH CHATTERJEE:
Has it been followed?

SHRI K. BRAHMANANDA RED-
DY: Yes, of course; if it has not
been followed how do you think that
thirty oJer cent had been released?

SHRI S. M. BANERJEE: Has it
been followed only thirty per cent—
only thirty per cent of that letter?

SHRI K. BRAHMANANDA RED-
DY: Do you mean to say that every-
body who has been taken in should
be released? I think it is a proposi-
tion at which you are yourself
laughing. This letter has been
followed up by several guidelines
issued by the Home Secretary on how
this has to be done. Therefore, I
am only trying to convince this
House that all possible precautions
right from the head of the country
are being taken to see that misuse
if any is kept to the absolute mini-
mum. Even in July 1976 the Prime
Minister had written another letter
regarding police excesses etc. where-
in she had brought in detention and
requested the Chief Ministers to
kindly bestow personal attention in
the matter.

SHRI S. M. BANERJEE: When
will you write? You also write a
letter,

SHRI K. BRAHMANANDA RED-
DY: No, no; do not take it formally;
1 should request the hon. Member
that it is not intended to be that
formal; it is intended to be observed
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by the Chief Ministers. Other pre-
cautions also have been taken with
regarq to interviews, the correspon-
dence they can undertake with their
relatives or lawyers ete. and particu-
larly with regard to their health.
With regard to health, instructions
had been issued by the Home Secre-
tary to see that particular care is
taken about the health of the detenus
who are Members of Parliament,
Members of State Legislatures and
other imporiant people, 1 have pre-
wviously in this House quoted the
letter written by Mr. Samar Guha
and if you do not mind, I wouid like
to read it again.

SHRI INDRAJIT GUPTA: Is that
the only letter you have got?

SHRI K, DRAHMANANDA RED-
DY: It says: .

“I haq been in British jails in
Pakistani jails in Dacca and Cong-
ress jails on innumerable occasions
and I do not remember to have
received better treatment from the
members of the jail staff including
the doctors than I have been re-
ceiving from the staff of the jail
and thes doctor.”

Shri Jayaprakash Narayan is re-
ported to have said:

“As far as food or living arrange-
ments are concerned, everything
was satisfactory. Everyone was
very courteous. I had a good room
in the hospital like any other
hospital room. In a personal sense,
everyone from the Director to the
Deputy Commissioner treated me
well. Some special arrangements
were alsc made for leaders like
Shri Morarji Desai, Shri A. B.
Vajpayee, Shri Chandrashekar etc.”

SHRI S. M. BANERJEE: I would
like to remain throughout my life
in jail if the conditions were like
these!
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SHRI K. BRAHMANANDA RED-
DY: In spite of the fact that under
tails about the amenities provided for
prisoners because it is 3 State subject
and every State has its own regula-
tions. But generally speaking with
regard tc health living conditions,
diet, interviews, letter-witting etc.
they have been taken care of.

SHRI INDRAJIT GUPTA: You
are not compelled to take the advice
of the Advisory Board. But let them
have a lcok at these cases ang review
them. What is your objection to
that? You are not explaining that
at all.

SHRI K. BRAHMANANDA RED-
DY: 1In spite of the facts that under
the judgment of the Supreme Court,
the detenus cannot have recourse to
courts on the questions whether the
detention orders are legal or illegal,
mala fide or bona fide, even so, many
represeniations have been recieved
at State ievels and Central leve] also
and each one of them has been exa-
mined. 1 can say that those repre-
sentations that have been. made
eitber by the detenus or on their he-
half by Members of Parliament or
Members of State Legislatures or
others have been gone into, the
State Governments and other agenc-
jes have heen consulted ang then
action has been taken.

The other day Shri Indrajit
Gupta was referring to so many cases.
In order to save the time of the House,
1 can write to him a detailed letter
regarding each person, what steps
have been taken, how it has been
done jn consultation with the State
Government and how some people
have been released. My purpose in
suggesting this is not consume much
time of the House.

Shri Chandeshwar Singh of Saran
and Lal Jha of Madhubani were
not arrested. Shri Harijan Jha
and Shri Gulab Thakur of Madbu-
bani were released. Cases instituted
against Shri Uma Kant Singh, Shri
Ram Manohar Chaudhri, Shri Kedar
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Sharma, Shri Zalnul Abedin, Shri
Jalandhar Das, Shri Baidya Nath
Rai and Shri Chandra Mohan Singh
relate to the period prior to the
declaration of Emergency and are,
therefore, continuing. Shri Akhile-
shwar Singh sng Sh'i Shiv Kumar
Tewari, who were detamned under
MISA, were released from deten-
tion. Cases against Shri Bhuban Das,
Shri Navijan Mian, Shr: Jaimuddin
Ansari, Shri Asgar Ali, Shri Ismail
Mian and Shri Bhola Sinch have
been withdrawn. I have writien to
Shri Bhupesh Gupta on this

So far ss Shiy Anwar Al Khanis

concerned, he has been relvased on
parole.

SHRI C K. CHANDRAPPAN
(Tellicherry): Shri Anwar was never
released from jail. He has been ‘aken
back.

SHR]I K. BRAHMANANDA RIDDY:
Naturally,

SHRI ¢ K CHANDRAPPAN:
Many persons, including those belong-
ing to RSS, were released and
only Shr1 Anwar Alh Khan was not
released.

SHRI K. BRAHMANANDA RE-
DDY: When the period of paro': was
over, na-urally he was take1 back

Shr: Hoda, a leader of the Student
Federation of India,, who hed parti-
cipated in agitations in his cace the
State Government after review pro-
posed to release him on parole to
enable him to p.osecut~ hic studies.
We sent our approval five days ugo
and he will be 1e caseq so that he
can continue hig studies,

So far as Shri R. K. Tewari is con-
cerned that case has been gone into
the State Government, and the
Government is not inclined to
him for very many valid

g-ﬂ'
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Therefore, what T wish to submit
is that every represéntation thet is
made by the hon. Members iz being
looked into with sincerity by the
State Governments concerned,

SHRI VASANT SATHE: With this
reply, I hope Shrn Indrajit Gupta
would he satisfied,

SHRI K. BRAHMANANDA RE-
DDY: With regard to this Bill, T supp-
ose he 1s as sincere as all of us are;
but he only wanteq to enter an

apology for not voting with us this
time.

Shri Udit Narayan Sharmu has been
releaseq on parole.

SHRI INDRAJIT GUPTA:

Parole
does not mean release.

SHRI K. BRAHMANANDA RED-
DY Parole means a lot.

SHRI INDRAJIT GUPTA: It 1s
generally done on grounds of il
health. He 1s an old man of 70. Why
not release him®

SHRI K. BRAHMANANDA REDDY:
Why do you put such direct ques.
tions® What you have said before
has been taken note of and he has
been released on parole. It may be,
that he might be released later. II
you compel me to answer a direct
question on the floor of the House, 1t
becomes a little embarrassing.

15.00 hrs,

With regard to the other allega-
tions made by Mr. Somnath Chatter-
Jee regarding the dismissal of Cen-
tral Government Servants, it is not
as 1if it is done off-hang just like that.
‘Whenever action has to be taken,
there 1s a Secretaries Committee, 1n
which sp many BSecretaries sit to
gether, to decide the case on merits
whether it is8 a case ft to be dis
missed under grticle 311 (2) (¢) ©
the Constitution or mot. It is not a
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if the Minister takes a decimon A
strong Secretaries Committee goes
into 1t, goes into all the reasons, and
sees whether there is any justification
or not, and then only it ultimately
goes to the Minister for his approval

SHRI SOMNATH CHATTERJEE
Why are those reasons not disclosed?

SHRI K BRAHMANANDA REDDY

You are going on the beaten track.
You cannot get over it

SHRI SOMNATH CHATTERJEE
Why don't you order an enquiry?

SHRI K BRAHMANANDA REDDY
1 am only submitting that dismissing
a Government gervant under article
311 18 not due to the whum or fancy
or imagination of a certain individual
I am only saying that the entire cage
18 gone 1nto by a Secretaries Com-
mittee where several Secretaries sit
they analyse the case, they look into
the case they see the justification or
otherwise, and then only come to a
conclusion Therefore it 15 not arhi-
trary or whimsical

SHRI SAMAR MUKHERJEE Those
who have been dismissed are either
Secretaries or Presidents of unions
So the conclusion is clear that it 1s
only to smash the unions of the em-
ployees that they have been dismissed
and put under MISA

SHRI K BRAHMANANDA REDDY
It may be a pure accident that they
happen to be office bearers of trade
unions

SHRI SAMAR MUKHERJEE

MISA 15 used to suppress the trade
umons

SHRI K BRAHMANANDA REDDY
Is it lus idea that inactive people,
people who do not take part in poli-
tics, should be dismissed?

SHRI BAMAR MUKHERJEE, Be
honest and clearly announce that you
will not allow any trade unions
1391 L8—10
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SHRI KX BRAHMANANDA REDDY:
If you mean to say that because of
some trade union activity or because
fhey are representing a trade umon
or an association they are dismissed, I
do not agree

SHRI SAMAR MUKHERJEE That
18 why they are dismissed

SHR] K. LAKKAPPA (Tumkur)
There are still people in Karnataka m
the non-nationalised banks who be-
long to the RS§ Why 18 not MISA
being applied aganst them on a large
scale since they are sabotaging the
whole economic system”

SHRI K BRAHMANANDA REDDY
Even that matter has been gone into
and a few have been removed from
service I do not know how many, I
only wish {o say that even your alle.
gation has been gone into Whether
on the bams of your allegation or that
of somebody else, 1t ha. been gone
into and some have been asked to quit
service In the case of others the
allegations were found to be baseless

Therefore, 1t 1s very difficult to
accept the advice of Shri Indrapnt
Gupta that the Advisory Board should
be re activated under section 16A, or
io accept the suggestion of my valued
friend, Dr Kailas to have a review
committee There cannot be a bigger
review committee than under the
aegis of the Chief Mmister himself
After all he 15 the man responsible
for the administration of the State.
All these committees are headed by
the Chief Minister And that certain-
ly does not prevent political leaders,
hon Members of the House, from
trying to carry convichion to the Chlet
Mimster 1n any particular case
Therefore, I am not able to accept the
advice of Shri Indrajit Gupta or of
Dr Kailas. That this has been under
constant review can be seen from the
facts 1 have mentioned, from the per-
sons under detention under section
16A, from the number of persons who
have been relegsed and from the num
ber of paroles that have been given
have got the details here as to

g



201  Stat. Resl. re. Disapp.

[Shri K. Brahmananda Reddy]

many MLAs, MPs, etc. have been re-
leased, and I wish to say that even
big leaders like Shri Jayaprakash
Narayan....

SHR] VASANT SATHE: Have you
laid down certain criteria or guide«
lines that may assist the State Go-
vernments?

SHRI K. BRAHMANANDA REDDY:
We have already given the guidelines.
There can be a difference of opinion
as to the assessment of a particular
individual or appreciation of the acti-
vities of a particular individual
Therefore, my submission to you is
this. You need not ask for a review
committee, A Committee is already
there, presided over by the Chief Min-
ister, and with some Ministerial col-
leagues, etc., and some officers; cer.
tainly it is up to the political leaders
to carry conviction to the Chief Min-
ister. If necessary, if you think so,
you can also try to tell me under what
circumstances 4 thing has come about
and how it bas been misused in any
particular case, and it will be my job
to consult the State Government and
go into the question and then if I find
that there is no sufficient justification,
certainly 1 will advise the State Go-
vernment to revoke the order.

Therefore, my submission to the
House is that this Bill may be agreed
to by this hon. House,

MR, DEPUTY-SPEAKER: Before
I ask Mr. Somnath Chatterjee to
reply to the debate, I would like the
Home Minister to ‘clarify a particular
position. Are the Members of Par-
liament, sitting in this House today,
inhibited in any way in the normal
discharge of their duties by MISA—
in moving about in their constituen-
cies, meeting their constituents, hear-
ing their grievances, explaining the
position to them and trying to find
solutions to the problems? Do they
have to take prior permission of the
Deputy Comiaissioner or the Deputy
Collector even when they avold call.
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ing public meetings as such and they
are particular in advising the people
to eschew demonstrations? I think,
this is a very vital question affecting
the Members o: this House, and I
would like the Home Minister to
clarify the position.

SHRI K. NARAYANA RAO
(Bobilli): 1Is it an academic ques-
tion?

MR. DEPUTY-SPEAKER: It is
not an academic question, It affects
everybody.

SHRI K. NARAYANA RAO: Has
any specific grievance been brought
in this regard?

SHRI K. BRAHMANANDA RED-
DY: A general question has been
put by you. Obviously, every Mem-
ber of this House or every citizen has
the opportunity and the right....

MR. DEPUTY-SPEAKER: 1 am
talking of the Members of this House.

SHRI K. BRAHMANANDA REDDY:
The Members of this House are Iree
to exercise their normal duties....

AN HON. MEMBER: Have com-
plaints come to you?

MR. DEPUTY-SPEAKER: Yes,
there have been complaints, That is
why, I have asked. I am the cus-
todian of the rights of the Members
of this House, and when these com-
plaints come to me, the least I can do
is to seek clarification from the Gov=-
ernment....

SHRI K. BRAHMANANDA REDDY:
Without fear of contradiction, I can
tell you and the House through you,
Sir, that there can be no obstruction
to any Member of the House doing
his normal duties. But if, in a certain
area, a public meeting is to be held
or some other function is to be held,
there are local rules....

MR. DEPUTY-SPEAKER: I am
not talking of public meetings. Even
when they do not call for public
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meetings, do they have to take prior
permission of the Deputy Commis-
sioner or the Deputy Collector?

SHRI K. BRAHMANANDA REDDY:
No, Sir. There are certain local rules
or regulations either for a meeting or
using a mike or for collecting a
gathering inside a hall; permission
has to be taken. It is only with re-
gard to that. Otherwise a Member
is free to pursue his activities with-
out hindrances by anybody.

SHRI SOMNATH CHATTERJEE
(Burdwan): At least on one point
I find almost near unanimity on both
sections of the House, that MISA has
been misused, Instances of such mis-
use have been given by almoat all
the hon. Members on either side who
have spoken against my motion or
in support of the Bill. The Minister
himself does not deny that there has
been misuse uf MISA. Only he says,
‘We are trying to go into those cases
of misuse of MISA and are trying to
rectify it.

My main submission has been on
principle, that you have enacted a
law which is being misused, admit-
tedly misused. Even if 30 per cent
of the people who have been detained
under MISA have been put behind
the bars by reason of misuse of this
draconian law, this sweeping law,
there must be something basically
wrong either in the law or in the
application of it.

Now, what ia the corrective? The
corrective is to go to the hon. Minis-
ter on bended knees and wait for
his blessings, which blessings he can
only give on the basis of the report
that will come all along the channel.
And who will initiate this report?
The very persons who have issued
these illegal detentions. Therefore, the
whole process hag become a mockery
of review. Therefore, instead of
having a minimal right to get rid
of an illegal or a mala fide detention
order, ] have to go and ask for

& -
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mercy. This is the approach of this
Government. That is why I wanted
to ask them.—I ask them and I want
to know whether you have any faith
or belief in the principles of civil
liberty. Nobody has said nor does
that the Constitution of this country
provides certain rights and civil

liberties which are absolute. The
Constitution itself provides cons-
traints on civil liberties and the

exercise of rights of freedom. There-
fore, these are the normal laws, The
1871 MISA, even without a Procla-
mation, the second Proclamation and
a Notification under Art 359(1) of
the Constitution preventing people
from approaching courts to exercise
their fundemental rights, even before
the issue of that Presidential Pro-
clamation, was upheld by the Sup-
reme Court as a valig piece of legis-
lation, And under the old MISA
before 186A was introduced, at least
a situation had come about, namely,
that there was no fixed period of de-
tention ang the hon. Minister has
not been able to refute me. When 1
say that only 15 per cent of the
detenus even under the liberal MISA
had been able to get released by
orders of courts, 85 per cent remain
in jail and for an indefinite period.
There are detenus now who were de-
tained prior to this Emergency and
whose detention was continued for 2
years or 3 years if not more. Ate
they not entitled to know when they
will be released? A person who has
been prosecuted for an offence under
the Indian Penal Code, and found
guilty and sentenced to imprisonment,
knows how long he will be in jail,
but not a citizen of this country who
has got the favour of this Government
to be detained under the MISA. This
is the fundamenta] approach.

All things are said nowadays, in
the name of discipline. Everything
is sought to be justiied. Who wants
indiscipline as such?...

SHRI VASANT SATHE: Normal
laws do not provide for an abnormal

situation,..

-ii-t-u' '.,!,-—l—.. - .
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SHRI SOMNATH CHATTERJEE:
1 shall come to thet. Who wants in-
discipline s such?

SHRI VASANT SATHE: You do,

SHRI SOMNATH CHATTERJEE:
The hon. Minister used to say, gains
of emergency. Today he made a
slight departure and said gains of
discipline. He said emergency has
brought about discipline. This is
according to your own thinking only.
You have not taken into account the
views of the people of the country at
all. Their voices have been throttled.
They can't express their views. I
ask the Minister one thing: Can you
mot enforce discipline without MISA?
You say you have got so much sup-
port of the people and al] that. Can
you not enforce discipline in the
country without the application of
MISA? While I moved the Motion
for the disapproval of the ordinance,
1 asked one gquestion which the Minmis-
ter has trieg to avoid. I asked him
whether without MISA you can goV=
ern or you cannot. He has not re-
plied to that. Now we find that 12000
people are under the provision 16-A
of the MISA, the emergency deten-
tion. Shall I tell you in how many
cases the power of emergency de-
tention is being misused? On 25th
June, 1975 a member of this House
Mr. Nurul Huda was detained not
under section 16-A. It was not there.
He was given the grounds of deten-
tion. One of the grounds was this
that he had supported the cause of
the Assam University Teachers. The
other was that he hag demanded the
release of the teachers of the Assam
University. That was against a
Member of Parliament. The matter
went to Assem High Court. The Chief
Justice asked the Advocate-General
of Assam, how do you support this
illegal detention? The answer was
that this habeas ecorpus application
was not meintainable and the matter
was pending before the Supreme
Court. The Chiet Justice said: We
shall wnthhold the judgment until
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why you are allowing Members to
discharge their duties and functions.
So, let them not talk about these
things that everything is done only
to bring about discipline.

It there are divisive forces, {f
there are forces trying to incite people
to violence then I want to ask you
one thing—you had this twelve month
period in which you had kept them
inside the jail Was that sufficient

or not?

If you had releaseg those persons,
at least some of them, 30 per cent of
them, you would have taken great
pride to say that you had released
thirty per cent of them; what more
can you show to establish your bona
fides” The Home Minister gefs the
credit which he is asking for.

Therefore this 30 per cent of the
detentions is not justified, With re-
gard to the T0 per cent, can you not
look intn their cases review their
cases and bring them before a Review
Committee? Why don't you believe
your Members of Parliament and
even form a Parliamentary Com-
mittee or appoint an ex-judge
of the High Court? Why
not? Why do you, in these cases, say
that only the Chief Minister can de-
cide rightly and nobody else can
decide that rightly?

SHRI K. BRAHMANANDA REDDY:
I am very sorry when Mr. Chatterjee
says that in 30 per cent of the cases
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on other conmderations? And sre
those considerations primanly poli-
tical?

For what purposes, the MISA 1is
being used? 1Is 1t beng useq purely
for the purpose of emergency? Then,
the trade uniomsts are bemng de-
tamned; even your partymen have
been detaned The other day, an
MLA of West Bengal has been de-
tamned for corruption charges This
18 gpeeording to what we found from
the newspapers We have to rely on
newspapers but we have no other
source of information If a member
of the ruling party 1s gwlty of some
activities which are wrongful, why
don’t you haul him before the Court
of Law? I do not want him to be
.denmed under MISA If he had done
anything, if be 13 a corrupt man, then
he should be publicly exposed
Therefore, my submussion before the
House was thuis Today, the MISA 13
bemng used fo1 any person The jus-
tfication for 16A under MISA was
there and that was detention for 12
months That was because of the
emergency when you would have re-
course to using it Nobody could say
that it was not s draconian piece of
legilation The whole approach is to
justify this draconian piece of legis-
lation And nobody can say it—at
least I hope, that there 18 no person
who will say that this is a good plece
of Jegislation except in the context

Ord., 1076 & Bill

of what ynu say. That context
according <0 you will never change.
How muny jllustrations shall I give
you?

So far as Tripura is concerned, the
Tripura ML.As had been detained
only to defeat the No-Confidence
Motion from being passed The
Oppostion ML As including the Con-
gress ML As had been detained The
leader of the Oppomtion in the Tn-
pura Assembly had been detained
along with his other colleagues and
they have been transhipped to Vele
lore where there is no contact and
nobody ncluding their relatives can
go there and even see them The
greatest cufficulty s that if ; com-
munication 1g sent to them in Vellore,
that 1s to be sent back to Agartala to
be censored by the local police—cen-
sor authorities m Agartala—and f
that s cleared in Agartala, then 1t
will go back to Vellore

They were arrested before the Emer-
gency, their detention is contimung 1n
emergency The usual new orders of
dentention have been issued

So far as the trade unions are con-
cerned, 1n the HMT 87 Union lead-
ders have been detained under MISA
and ong hag been released now They
pick and choose only the leader of the
unions for an obvious purpose, name-
ly, ta crush the trade unions who are
not to theiwr hking or who do not bols-
ter up their own umons

Then, Sir, 1n so far as Electromcs
Factory 18 concerned, the same situa-
tion has happened The recogmsed
trade union leaders have been detain-
ed under MISA though there was per.
fect harmony between the trade unions
and the management and there had
been no problem and the work had
beéen gomng on undisturbed Nobody
can say that the work 1s hampered
there Some persons have been detain-
ed for about three years. Now the
vworkers in the tea plantations in
Darjeeling have been detained and
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brought 0 Dum Dum.. jail, They,
are so poor that their relatives
cannot afford the train journey to cal-
cutta for the purpose, of meeting them.
Even-Shri sgmar Mukhérjee who, wan-
ted to-have an interview with them weg.
refused permission  because podly.
their relations are permitted fo go and

see the detenus. . N

This i€ the wiy you are falking con- '
ditions have- changed.: The sameis.
the positiop in Ghaziebad also. A
number. of trage.union leaders have
been detained urmders MISA." The other
instance have been given by Mr. Indra.
jit Gupta. Instances have been given.
by my jon. frieridg froin that side
also. They were not speaking for us.
Mr. S. M. Banerjee has given a host of
illustrations as to how MISA is being’
abused and = misused. -It i3 being
used against trade-ugionists and poH-
tical opponents. ¥ou _say that you
have not made any distinction between
your own partymen, and the oppesi-
tion partymen. I do not want even
your partymen to be detained under
MISA. This should -not be done, If
you have the courage and got any
material against them why not haul
them up in"the court of law? Let
them be publicly exposed as to how
they are dangerous to the society. -

In the Chittaranjan Locomotive
Works seventeen trade um’nmm bave
been detained, 8ir, four representa-,
tives of the All India Loco Running
Staff Union came on deputation to see
Shri Mohd. Shafi Qureshi, the Minist-
er of State in the Ministry of Railways
with a prior appointment Erid “when _
they camie here, instead of granting
them an interview, they were put be-
hind the bars. Sir, in the Nort East-
Frontier Railway many trade-union
leaders have been arrestad.The other
day I gave illustrations of State Go-
vernment and Central Government em
ployees. The hon. Minister replied
about 311 matters but he has not said
why all of:them have been kept
undst ~ WISA. At least the
West Dengal Gewersment has
done one good thing. So far s
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State Governrient, hm are con.
cerned, “ufter tHey diithissed
they were detulned *'under MISK'.
followed by suspensioh and ttamidiBl
and after the process was complbted
at least the State Government
employees vfere reléased byl not the .
Centra) Gavernment | employees 10
Calcutta, 'who have not yet receiVed
the “Dblessings of the Centiral Govt.
Iam told ip Kera'ln the state Governt
ment has recommendeg the releise
but iff has ‘not got the blessings of
the Central Goverhmemnt. The Presi-
dént of the _All'Indig State Govern-
mént Emflopees Fedetatidn has been
detained under MISA! The students of
Jawshdr Lal Nehru university are be-
ing ‘detained under MISA Therefore,
the net hag been thrown wider and
wider We do not find any logical
basis.for the:'use-of MISA. You talk
aboyt right reactionaries and foreign
elements percolating here but why do
you pick and chose people ‘against
whom you cannot - establish these
charges? -

Mr. Deputy Speaker, Sir, the advi.
sory board released 6nly five to six
per cent of the detenus. Even those
who are released by cour{ are not re-
leased by the adyisory board. There
13 no ndependent neview.| Therg 15
no opportunity to  make representa.’
tion. The grounds are not given .
Nobody knows how long, it will con-
tinue as the hon. Minister has remain-
ed silent on this aspect,

SHRI VASANT SATHE. Mr. Chat.
terjee regarding those who wanted to
subvert the Constitution- itself, surely
you would not say that they can claim
protection under that Constitution and
law.

SHR[ SOMNATH CHATTERJEE:
have personal respect - for Mr. Sath .
I want to know whether a person whe
tries to subvert the Constitution can
only be dealt with. under MISA. Is
this the law of the land?.

SHRI VASANT SATHE: Thess are
abnormil tireumstances and, ps such
there hay to lie: abnormal freatment.
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SHRI SOMNATH CHATTERJEE:
You say it is abnormal and you say
You have got the support of so many.
Normalcy and abnormality will be de-
cided by the number of the people on
that side. There is no doubt about
that. The only justification, merit, of
this Bill is the number on that side,
the Treasury Bench.

SHRI VASANT SATHE: Do you
want to say that the anarchy that was
prevailing was a normal circumstance?

15.31 hrs.
[SHRI BUAGWAT JHA AzAD in the Chair]

SHRI SOMNATH CHATTERJEE:
The hon, Minister said that I have
been praising the independence of the
judiciary, that I am enamoured of it,
out suddenly today I find that the
judiclary is not so independent, that
it has been curtailed. If the hon.
Minister had taken a little trouble to
go through my speech—obviously he
was not listening to me with care at
least, angd he had not taken the trouble
of going through my speech either—he
would have found that my charge
against this judiciary—I have said it
repeatedly—is that this judiciary has
failed the people, and most of the
judges in this country today believe, at
least they try to show, that some
authorities in this country can do no
wrong. That is my charge. 1 have
made this charge and I have repeated
it.

SHRI VASANT
advantage of the
House.

SHRI SOMNATH CHATTERJEE:

People are losing faith in the Judi-
ciary. ‘That is one of the misfortunes

of this country.

SHRI VASANT SATHE: When it
suits your convenience, you are wax-
ing eloquent on the independence of
the judiciary, when it does not suit
your convenience, you imput motives
to the judiciary also, Including the
Supreme Court.

SHRI SOMNATH CHATTERJEE: I
believe I am making gome point. The

SATHE: Taking
privilege of the
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position is this. I said even the limited
opportunities which the citizens of this
country have to take recourse to law,
with all the limitations, with all the
infirmities, in the system, no longer
exist. At least give them that limited
opportunity. When I was quoting Mr.
Justice Bhagavati, I was quoting the
minority judgment. I said that, But
at least I think one reasonable man in
this country had said something,
a responsible citizen said certain
reasonable things. I was reading it
out to you for the purpose of your
consideration, That did not mean
that I was saylng that this is the
judgment of the court, therefore you
must follow it. These are poinis the
hon. Home Minister has made which,
I believe, were not justified so far as
the debate that has taken place is
concerned.

The hon. Minister has made it clear
that it is immature to indicate the
date of the revocation of the emerg-
ency. ... (Interruptions).

SHRI K. BRAHAMANANDA
REDDY: Premature.

SHRI SOMNATH CHATTERJEE: 1
stand corrected. I thought so, but
after all, this is emergency. It is pre-
mature to indicate the date of revoca-
tion of the emergency. Therefore, we
do not know when the emergency will
come to an end. We have not been
given any assurance whether this 24-
month period is going to be the maxi-
mum limit., That will be decided later
by you. When 23 months and 29 days
are over, you will promulgate another
Ordinance. This is the position,

You say there may be a grouping or
regrouping of  forces: therefore, _it
must continue. My submission is
that so far as the justification which 1s
sought to be given for the continuance
of this law is concerned, there is no
valid justification except that_lt is
being used as a weapon, a political
weapon, hy the ruling party. Some 9!
the hon. members said certain signi-
fcant things. Mr, Salve, one of the
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leading members of the ruling party,
has said this:

“Not a very detailed, long and
elaborate elucidation is needed or
required to establish the gelf evi-
dent reality that this particular
legislations which have been pat-
terned after this legislation, the
Maintenance of Internal Security
Act, have, in fact, been the most
significant, the most important and
the most effective Instruments in
reshaping the entire political, social
and economic landscape in the
period after the proclamation of the
Emergency”.

Therefore, MISA is being used for
shaping or reshaping the political,
social and economic landscape in this
country. This is the justification
given by Mr, Salve. He is very happy
about it, This is being used to bring
about political changes in this country,
economic changes in this country. We
should have kept COFEPOSA sepa-
rate I gaid specifically that it does
not come into the consideration of this
Bill. But many hon. members have,
if I may say so, brought it in. There-
by the issue has been clouded,

So far as MISA is concerned, this is
the approach, you say openly that
emergency and MISA are to be used
for this purpose. The emergency of
June, 1975, was issued for the purpose
of meeting a situation which, accord-
ing to the government, had developed,
there was apprehension of internal dis-
turbances in this country. How does
economics come in there” How does
political change come in there? You
declared emergency because of the
apprehension of internal disturbances.
Emergency has brought about accord-
ing to you some things urthought of
unconsidered you never thought that
<uch fains would be there. Very good.
Those gains are there. Discipline is
there, Once there is discipline accord-
ing to you, MISA must be » perma-
nent feature? Hon. Members must re-

member that MISA is now not only °
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& permanent statute. What have you
done? You have done much more.
You have brought it under the Sth
schedule of the Comstitution. There-
fore, even after the emergent situation
goes, nobody can challenge that law,
including 16A, Does it meet with the
approval of Mr. Sathe? He said that
abnormal situation requires abnormal
law; when emergency goes it should be
normal situation, But abnormal law
will be continued?

SHRI VASANT SATHE: It will
apply to abnomal persons.

SHRI SOMNATH CHATTERJEE:
Why do you want protection under
the 9th schedule? Because you know
that even the juniormost lawyer can
get rid of it if he goes to any appro-
priate Court of law; it is palpably
against the Constitution. Shri Painulj
said that one of the greatest advan-
tages of emergency and MISA was
stability in the country but he himself
said that bureaucracy had misused it
and in some cases it was acting as a
terror. Shri Banerjee supported the
use of MISA against right reactiona-
ries who were detained under MISA
but his grievance was that those who
supported to twenty point programme
had themselves been victims under
MISA Shri Sathe gave a quotation
from Gandhi. I have no quarrel with
that. He said that there should not
be anarchy. Anarchy is against or-
dered society and I have never ad-
vocated anarchy. If I say: do not go
on extending MISA or 16A at least, am
I saying that there must be anarchy?
With all the popular support which
they are claiming for themselves, with
all the power under the sun and with
all the authority under the sun, with
people’s right to go to the courts hav-
ing been taken away, you cannot deal
with them! But Mr, Sathe was kind
enough to bring to our notice that
even a pardlysed old man was detained
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under MIBA snd it required an emi-
nent M.P. like Mr. Sathe's interference
and entreaties with the Chief Minister
to get him relsased He said that only
for one thing, sabotage, people should
be detaned under MISA Who will
decide that” Sub-lnspector of police
untd the matter 18 brought to the
notice of the Home Minister who will
again refer the matter to the sub-
mspector for a report? Shr Chandrika
Prasag say that emergency has
brought us good, trains are running in
tuime For running of tramns in time,
we must have MISA and emergencyl
He said that because of MISA we are
reaching the goals of democracy
Therefore, this country can be a true
democracy only if we have MISA!
That is the approach' Shri Mohapatra
says that it 18 a great boon it is like
an iron rod with which to beat, an
1won rod in the hands of the ring mas.
ter of circus like that

SHRI K BRAHMANANDA REDDY
Time and again the hon Member has
been sayung that all our Members had
said that this was only because of
MISA ang because of emergency, they
have said only a fact, they have men-
tioned the fact that emeigency had
giwven disaiphine, disciphne had come
and many other gains have come
None of them have said that unless
you continue the emergency and 18A
the gams will not be there, nobody
has =a;g that

SHRI SOMNATH CHATTERJEE
Shra Mohapatra was saying that 1t
had come as a great boon prices have
come down, educational institutions
are working, people go about in Delhi
with a greater sense of securnty

I ask him 1n all humbty, ;3 MISA
essential for this® Should we not ex-
pect a state of affairs when every

ody can move through out India
with the fullest sense of secu-
nty  without MISA» Can we
not expect such a system of
government® In defence of MISA
why are you bringing all these things®
Another hon member opposed my
motion but said, there are mala fide
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arrests and concocted police reports.
These are the experiences of hon,
members on the other side I am not
surprised because this 15 the true posi-
tion prevailing in this country For the
first time, the hon minister has given
some figureg, If my arithmetic i1z not
hopeless, about 12000 people were de
tained under section 16A Qut of them
30 per cent have been released and
another 10 per cent are on parole

That means nearly 8,000 still remamn
m prison

AN HON MEMBER It also in-
cludes about 1500 economic offenders

SHRI SOMNATH CHATTERJEE I
am excluding them Even then about
4000 to 5000 still remain

SHR] K BRAHMANANDA REDDY:
You need not confuse others You
can make your own calculation

SHR]I SOMNATH CHATTERJEE
Probably you did not want to say it
to disclose the figure but 1t has come
out! You can say that out of a popula-
tion of more than 60 crores only a
microscopic minority are 1n jail—only
2 1mm a lakh. But without keeping
these persons in jail without tejling
them what they are guilty of and with-
out giving them an opportumity to re-
present without brninging them before
the adwvisory board, wnthout giving
them at least g chance to file a habeas
corpus petition, can't you preserve
the gains of the emergency” If you
giwve them this mimimum opportumty
without any certainty of release, will
all the gains of emergency be lost and
will discipline come to an end?” You
say that the Chuef Ministers themselves
are looking into these cases I would
like to reag what the Prime Minister
of thus country has said—it has ap-
peared m the Times of Indiz yester-
day dated 15th August

‘The orders were not given by the
Prime Minister 1n such matters,
which were mosily dealt with at the
state level Orders were given not
even by the Chief Ministers It
was left to the concerned persons.
If 1t has somethung to do with arana.
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mic matters, then it will go through
the ministry in charge. Most of the
political problemg will come before
the Home Ministry.”

“This is not that kind of a system
where one person is giving all the
orders.”

Mrs, Gandhi said that generally
speaking. there was not any kind of
illtreatment as such. Her instruc-
tions were that political persons and
party leaders in detention should be
treated well

“Not once, but continuously I have
repeated that the Chief Ministers
must take a personal interest and
also see whoever can be released
should be released. We do not want
to detain people,” she said.

The Prime Minister has to write
repeatedly to the Chief Ministers and
her experience as the head of this
Government is that the Chief Minis-
ters do not always pass these orders.
Therefore, who is responsible for
passing the order? In the case of
economic offences, it comes to the
Ministry concerned. So, only in the
case of smugglers, profiteers, etc, it
will get the initial prior clearance of
the Ministry. Otherwise, it does not
require prior clearance of the Ministry.

Therefore, Sir, as I said in my
speech, I am prepared to accept it that
some of these hon. Ministers, the Prime
Minister, the Home Minister and the
Chief Ministers are taking decisions
themselves under this law. But the
question is, who is taking the decision
initially to arrest them. You are not
taking decisions but you have given
powers to district magistrate, He
relies on the report of the Inspector or
the Sub-Inspector of the local thana.
On the basis of such reports, persons
are anrested. Thig is the way in which
this draconian law has been applied.
This ig such a drastic law that it should
not be extended beyond 12 months.
Therefore, so far as the Bill is con-
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cerned, I submit that hon. Minister
has failed to make out any case on
merit except in numbers here, in the
Treasury Bench in support of this
Bill or against my Motion. I say with
all humility that when there is almost
near unanimous complaint about this
law, please do not take to liberal use
of this law, The way this law is be-
ing used, it is shaking the people's
faith in democracy,

With these words, T support my
Motion.

THE CHAIRMAN: The question is:

‘This House disapproves of the
Maintenance of Internal Security
(Amendment) Ordinance, 1976 (Ordi-
nance No_ 5 of 1976) promulgated by
the President on the 16th June,
1976.”

The motion was nagatived.

MR, CHAIRMAN: Now, the question
is:

“That the Bill further 1o amend
the Maintenance of Internal Security
Act, 1971, be taken into considera-
tion.”

The motion was adopted,
Clause 2

(Amendment of Act 26 of 1971)

MR, CHAIRMAN: Now, clause by
clause consideration. Clause 2. There
is an amendment by Shri Somnath
Chaterjee and Shri Dinen Bhattachar-
va, Shri Dinen Bhattacharya is not
here.

SHRI SOMNATH CHATTERJEE; 1
beg to move:

Page 1, line 9, —
for “twenty-four”

substitute “fifteen” (1)
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MR. CHAIRMAN; The quesion is:
Page 1, line 9, —
for “twenty-fous”
substitute “ffteen?
The motion was negatived.
MR. CHAIRMAN: The question is:

“That clause 2 stands part of the
Bi u.

The motion was adopted,
Clause 2 was added to the Buill,
Clause 3 was added to ‘the Bill,
Clause .4—(Repeal ang Saving)
MR. CHAIRMAN: Now, clause 4.

SHRI B. V. NAIK (Kanara): I beg
to move:

Page 1, Line 18, —

* after ‘“petion taken” i.:uéﬂ
“in good faith” (3)
I have also given another amendment.
1 think, it hag been lost on the road.

Theré i3 one point with - regard to
this “good faith” which I have the good
fortune to possess. It was in regard to
reformation of some of the political
detenus. Now, is there any possibility
of evolving a code or a ‘statement or
an acceptance of principle or some-
thing to be signed? By what way and
by what point of time do we come to
the conclusion that there hay been a
change of heart? - What are the ob-
jective considerations?

In view of the fact that the hon.
Minister has already quoted from some
of the letters, I may'say fhat stime- of
the prisoners who have written, have
done so definitely in good cheer, very
good cheer; but they have a feeling.
Here {5 one quotation which says:

‘I feel I will not be able to

I
Ord., 1976 & Bill 3to
He is a personal friend of ours, and &
Member of Purlidment. 2 or 3 years
is a fairly long period of time. Thére
fore, 1 want {0 knoy if some of the
political detenug cap be considered to
have had a change of heart on the
basig of a key document—if the hon.
Minister can take care of this sugges-

tion..“.-.--:.,.

AN HON. MEMBER: 1Is there any
thermometer in the House?

SHRI B. V. NAIK: The second pouwnt
which I was trying to make - out was
that by a law, we have extended the
period of this Parliament upto March
1897, We hope that these detenus will
be empowered to sign some statement.
Will you kindly devise a statement by
whuch it is possible to know that they
have changed their heart, or that they
have not changed their heart? Thig 18
my positive contribution.

SHRI K. BRAHMANANDA REDDY ;
Nothing prevents any Member from
changing. Nothing prevents them
from writing it at any time. Insertion
of “in good faith”, Sir, woulq leed to
unnecessary htigation.

SHR[ B. V. NAIK: I am afraid I

have not beep understood at all, in
spite of my best intentions. !

MR. CHAIRMAN: Mr. Naik, there
i{s no provision, after the Minister has
replied, for you to reply to him Now
the question is: would you like to with.
draw your amendment?

SHRTI B. V. NAIK: 1 am withdraw-
ing my amendment,

MR. CHAIRMAN; Has he the per-
mission of the House {o withdraw tbe
amendment?

SEVERAL HON., MENBERSG: Yes.

Amendment No. 3 was, by leave, with-
drawn.
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MR. CHAIRMAN: The question is3
“That Clause 4 stand part of the
B

The motion wag ¢dopted.
«Clouse 4 was added tothe Bill,
MR. CHAIRMAN The question is3

“That clause 1, the Enacting ¥or-
mula and the Title stand part of the
ainr

The thotwon was adopted.

<Clause 1, the Enacting Formula and the
Title were added to the Bill

Now the Minister

SHRI K. BRAHMANANDA REDDY:
1 beg to move

“That the Bill be passed”
MR CHAIRMAN Motion moved
“that the Bill be passed
Now Shri Ramavatar Shastri

Y vroreaTe Wrewy (9zm)
wwrafa ff, T anwT fedges arf
wfte goar (guww)  fadgs,
¥ Tt 7 gt T A o Afy & 99
T WM FAIR A ¥ AAT T wqA
wrwer ¥ < fear & 1 el ot ¥ Y v
fem g Aot N o v @ 7 18
[ wTe ¥ AR v g WA 7

g AR AT EH AN AT ATE A
=g @ & 5 we & g 3w
W wfard W 7 geww Q@
fegam ¥ w3 @ § W vt
orét T A0 Y 7 o AT T
¥ faerw @y § OX o W, 3w
gfraa wrbTet £ I & o ¥
afr s A AT @@
W e & fagre e ard A g q
A 59 e off oTe A dw fird §

w ¥
W at % e foar § 1
fot svr & wrrf axer ot yiw
T ¥ wveT wwE e & feer §

“I have brought to your nolice
about what happened in Bihar”

orqy A fagr—

“Why do you presume that we
have kept quiet? We have consult.
ed the State Government, und the
State Government feel differently "

feRzeft ® v ard fisar o
TG WITE qR AT Ty § e ag AT
wgT g 8, T A Wrew aOeC A
@O TR AT X Iy A
#t ¢ for fiw el sdww & fag 7o
arEY, I & g aed Ay, aagd
# ooy Y ¥ faq qey A Y
qToY &Y FA X @r ¥ A1 gw 9%
g TEITA AL | AT AT f
Faer fafrga fedz & | o woe
AT ATAY AT TT ITHY F1T ATAY A7 ?
CHFT RAAT WOHT FTAT § AR AT
AT FTARY AT R0

aox ot wgr fy off gofa
T ¥ a7 ¥ o fomdr & Q-are aw
ot ooE g vr Sy 6 o
Fear way & 1 3R e fagre & 17 AW
§ frad ¥ 0% gl o o ofy ot
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w1 of sireredt, Tfrar ditz fufrdy,
frlge frrew ale W &
17-7-75 & fedewr % & 1| ot
gforroaw qredy, srcfemdts 3-9-75
¥ fefwur & § 1 ot g WO,
wATw AR, TRy wdd firreew
q:f'{ml', o urfe 2o qo dte 23-9-75
¥e 1w g Aq oWy W WA
¥ awx ¥ ook vy e 33 At
a1 30 Fradt w arex R ¥ Fagr v
fear &1 wox wgat w1 fogr fear
e fegre ¥ g o ¥ 05 WY oft
aft frar 1 qR wrewd § s o fiw
wfower fogr g ot F wn
wrfred ¥ w1 gy ¥ €1 weelt ?
feT oft wT wg¥ § fr g Wt WY
aer &1 ag N aowr fagre & WL
% fify & wt grX o o foer
T g WA FF 52 § ) g W
g fow s wrikn  sifew
faieft  mee fran ot oft T &
ot 9 fAw & v v @ £
fagre & W ok Aaret W Aifr
fir feedt g ¥ & aq fam s v 7Y
O | o8 wox v § 1 & g TwgaAr
gr@agadftiamsQAR ag
Aty

oI ¥ATR THT wET ¥, I qWy
¥ Xar ot ayitex i ot X ¥y
fix za e qgw Qo fto ¥, Tz M2
¥ THo To To ST FAAI TWHTT A
fis apogy fag ¥ g o § W
wafre qf & W g, © dr &
weata X9 ¥ TAr WY | qg o fow
oA WY qre § 1 AT Wl wrewT gEwy
R A 1w QR ¥ wroed e,
vt Mfadedr it W woert
Hrar w1 faaqw wx oft £ & Wir
wWEr AWy g™ we o § e

Ord., 1976 & Bill
XY CFTT WX £ | oER oY Wy wEd
Wt @ fF ¥ qeedh & < A
wfer wrvwd & fe wrr woE AR
X ¥ o oy Y wgr | qor A wrry
T 7 9T 7% o w5t qreer et ?
o o feat ¥ feaet & wrTT
R 1} dre goft wrdww B qo RSy
* fad wr=eT w3 | i ¥ fag
wr€ gl | T wwd & fag
wrert gnft 1 sy # gyl o A
gt o wagdf & afr wwy g gt
ErY, Wy £ | 6T T W9 IAET
XN § ax fagm 7 grewr 17w
Aferdi 7 wreiraeT g, wroeh geTEr
fifedi ® famrs  aw g6l
X ura g fr LR wT wem FIEAT
dar &, omelt o #Y o wxi @ €n
W a@ A {97 F, WTer gTAT HAA
*1 fraar gewrm grr & gawt Wi
W § 1 wrar & v fedy Y w9
w0 g & A gwaT wiger wTA
fefewe dfagz w2 car g 1| afea
® W A & wfwwmfal & g3 9T
TvEd Wk 2 § ik A@w fedw &
wx § 1 & wrd Wi & ArgEsr o
ot oeey At & 1 gfew # e
¥ wze ¥ v E, Feelt ) A wear
grar &, fseft ) a 3t gt & oY ST
¥ro wrko WTTo ¥ T Y B, AA F
T N L | ¥He T H OF AT AW
s aw w1 qEA A gArd
qrdt ¥ Yo, dwdim xw & T oY Wrex
wr 1 w@ ag gfamn 7 fre gl
ST & qAdA T qZETAT g MC T
wgrrr ¥ g Aifer st @} @, a7
faa ®7 WA 91 AP IFF W ITE
aTq T T ¥ TN wea qrafigy ot
¥ uré are & frewre s foay agm ) S

Wit AT w7 ot X F aoff ¥ wg ¥

Ny
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[T rtraeTT W)
arfirdt 1 Srer ¥ o Faar war e @
wix Y Rer A ¥ ol grdy 99 T AL
wray wqT T X sfew W B wiw w3
o ¥ P urz oF qF T3 ¥ gt gEmn
it gy fag & wrd@e & gAR
TR A W
qraedt 7y ger€ ok ot g AT WRTAT
i | T WICIT 97 TF |T 3 AANG
geeg ot Wi W gAR 99
Tifagdy wY Pom w00

1800 hrs.

4O ICET WW gT ANwT |
gar gt fagre ¥ frarr ofter ¥ w2l
sft o T gF S ¥f gewdA
oY afer faary ofoer 3 weer &
s aei aFqr gw @ oft @@ T ¥
g feeg ¥ aft (wgadt) ¥ ardar
¥ arte o fiemr @ ok o F AR
=Y wgr fe wEi aaa ! fremr ey
ther ey wpefae, e gy WY
wefare, whiw wuhmﬂ%ar‘tml
mmﬁw @ ¥ WER €T I 9T
TRCAT WAGT AT | qATE A F
63 faare afeer & waomy 7 fax T
T & =T g3 9T wrfr A
Fifzg ot fagrm afcas ¥ fear fiasr
SarT I ) ¥ gt i gawr foar
frar a3 wrdy fasger 777 §,
afram € 1 gfaA Y wa wf qo
it & azwr A w1 wr fram @
A g Tw W &1 wraEr ISW ¥ A
o 1 W ure ¥ ofee g
I A G 1 wwr Wil
fe o g o a3 o Mo WiTo F
T FLOF, vy gfag & w1498,
Iar_ame weft § ¥w wrg, A qegad
wiaet® ¥, 91 gArdt sqwier w
for faw & ar wgd ¥, ww famrs
At w1 Waw @ o feEmE

AUGUET 16, 1076 of MIS (Amdt. 6
LT o e ¥

Ao myke smTo W WX Y 1 - N

ek 7 fug 5 O it wgiww #
wiffer wTn wEd §, Inarfaw
gy W oswar s sy i
foorrreed] & fawrs apwr o §
mmi&#aui‘a wrdl W
¥ forr & wiafyar, Aem Iwrd
W § 3n @ift & fears @ wid wx
v g o1 @ wrk s Wi sfar ¥
AT A o BfwT AQ T gAY
WA ¥ Wwe-wX ¥ wiwrAr dar g,
ITIT ¥ oA mear I3A | gAY
N gfgreh ot wfoez g gart
W ¥ § e wid aclgmat § at
g3 & Wit 3qq g AgA R | AW
gfae N wdtgs wEFR T T 0
IHE 9T AAW HE H A0 W
T 4 FAW A4 Q143 |G ATAT
EWT | 7. 9% w9 A FA HIIHT
aRgA AT ) T wT X gw owA
Wt gadT A Ty w2 7
g, fex 1.8 T o gaIx a1T Aar &
=z T, §W I G wA @A |

" wor & 9@ fadza Far ar)

SHR], K.. BRAHMANANDA REDDY
I have heard him. There 18 no provi
sion for detentlon under DISR; bu
there can be a rests under Defence o
Secunity.. .

o TREATT W.ent ¢ § T &1 w17 FY
ftﬂ'\‘?&ﬁi‘ﬂ(!ﬁﬂqﬁc urée o Qo
¥ woel G 9 § YT 1 e & g
RITWE | AFTIRXAATAES
T wg 1

You have not salq anything about
them, f gave you ths letter personally
on Juyly, and you expressed your
su e why I was not talking to the
Chief Mirdster. I told you that our
,leaders had met the-ChieZ, Minigter and
they were told that it wys for. the
Central Government to releass them.
You hawe not said anything-about these
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persons. You have read the nameg of
other perseis,’ Whaf about these per-
sqns? Please let ma .know. I have
written to you a Ietter, and I have the
raght {p-get a reply from you.

- SHRT K BRAHMANANDA REDDY
I shall lock inio it.

MR. CHAIRMAN: The question 1s:
“That the Bill be passed.”
The motion was adopted

1607 ‘hrs.

PRESIDENT'S PENSION (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): I beg to
move. *

“That the Bil] further {¢ amend
the President’s Pension Act, 1951, be
taken info consideration."

This {8 a very simple Bill The exist-
ing provisions of the President's Pen-
sion Act, 1951, inter aha, provide for
medical attendance and treatment, free
of charpe, 1o a retired President. But
such faclhities are not available to the
spouse of a retired President or the
spouse of a President who dies while
holding office a5 such. Keeping in view
the dignity of the high office of the
President, It is proposed to extend the
said facilities to the spouse of a Presi-
dent in both cases

Thig'1s & very simple Bill and I ccm-
meng 1t for the acceptance of the
Haouse.

16.08 hrs.

{Sax: P, PRTUASARATHY in the Chair]
MR. CHAIRMAN Motiop moved:

'
ke N
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“That the Bill further to amend
the President’s Pension Act, 1651, be
taken into, consideration.”

Sardar Swarn Singh Sokhi,

TATC e g wve (T
WAt agw, & (@ faw w1 agfew &
I w1 § W EE 9T §% JE
d argan g, IR @ fafRet aneq
97 T aarer 4 ¢ Refrdr Gty one
195 1% =7 97 WX 15,000 Fo AT
o RerEz 1 oy faft & fag
Y T 9, aqr 12,000 To AT
_y%efaw w3 fo¥ ar 1 w39
Q!zls‘t&'l 25 G g1 w4 g K67 a8
A st AT I 1 AT ag
fam wrar 1 & «AAT 5 T Aq03z
NIRRT AT | I AT TQ
T & W 4T AY a1 ¥ € ga7
;ﬂanﬁimf@taam « 15,000
o FITTFT WX 7 2,400 To ATAMAT
¥ ayac § | Seree ¥ fewt R &
IRANIT vAT I & I A
mzzmm'ui‘gﬁﬁiﬁrt |
wiftrd ta¥ 7¥ mifew %) Fara & TR
BT IT R T AT TT A wWF W
25,000 & =T T wfgy, WX
oh aw & PPad wre wT el
Wt agrr wfed v fo gn @ Tgd
gt wé At waw wir ax dar A
7 ot 7wz ¥ Feerat Fhéz 51 §

AMoved with the recommendation of the President.



